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. presently studying in

The applicant is working as
LDC in the office of the Defence
Estates Officer, Assam. The

applicant has been ordered to be

Tezpur,
transferred  to  Agartala.  His

contention i that e

was
transferred and posted to the office
of the Assistant Defence Estafes

Officer in the year 1994 and served

at ' Agartala up to 1999,
The applcant’s two sons are

College at
Calcutta and Guwahati. As per
Circular issued by the Government

of India . “of Per.Gs

Training. O.M No.AB-14017/27/89

Department

Estt.(RR),dated 20.6. 198:9 the
SC/ST candidates - recruited  for

Group 'C' & 1 posts, be given
: ¥ y
posting near their native places, is

reproduced below: -

-

e i

e



“G.1 Dept. of Personnel and
'I‘rammg O.M., No.AB-1401f

2/ 89-Estt.(RR), dated
20.6.1989, R
Sub:-  S.C/ST  candidates

recruxteri fm sz}upg T’ and
o poqtq be. givesi: postinig
neay their native places,

‘]‘he undersigned  ig

directed to say that a

Committee of Members of

Parliament, which axammed _

matters . relating “to
re;;réésantat.on of  Scheduled
Casteg And Schedule Tribes in
Government  services, hasg
xemn.mendad that = Tribals
“should as far as possible he
- posted near thezr native place.

2. The” " recommendation

o« +. . has besn examined car efully,
. It may not bs possible_.or

desirable to lay down that
holders belenging to 8C/ST of

'Group A and Gr oup B Posts '

who have All Tndia transfer
Lability should be posted near
their native places, It has,
however, been decided that in
the case of holders of Group
D" posts who hawve heen
recruited on regional basis
and who belong to Scheduled
Tribes may be given posting
as far as possilile, subject to
administrative constraints
near their native places within
the region, .
3. Suitable i.n.sf.rzmﬁmm may
also be issued to all
subordinate units.”

- Apart from that the
government authorities - are

restrained in transfesring S8CJST

employees in far off places and

efforts © should be 1made to
accommodate them in their home

district.

Contd/ -

N
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1 have heard Mr.M.Chanda
learned counsel for the applicant
Cand Mr.M.UAbmed learned Addl.
C.G.8.C. for the respondents. The
counsel for the applicant has
submitted that it is because of
malafide in  action on the part of
the Respondent No.4. The counsel
for the respondents Thas stated
that the transféer of the applicant
only is an administrative exigency -
and the applicant has no legal right
to challenge the order.

In view of the facts -and
circumstances, 1 am of the view that
the application can be adﬁlifteé.

}‘&pph'.caﬁon ié admitted. I’ss.ue,

/ N6 — — 1] '
OQ . ED / N “ 29-1N32 notice on the respondents. Post the

] 6//1/0 ‘ .

mater on 18.12.06.

Meanwhile, the Court directs
the respondents that the applicant

. will pot be disturbed fill the next

date of hearing. Lr/

Vice-Chairman

Im
08.12.2006 Present: Hon'ble 8ri K.V. Sachidanandan

Vice — Chairman.
. Learned Counsel for - the
Respondents wanted to have time to file
reply statement. Post on 23.01.2000.
Interim order shall continue till the next

date. \

Vice-Chairman

[ mbf
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N 23.1.2007 No reply filed. Fm:ﬂ}ei' _ time 13\1‘
OTchb’ (9{; 9 / o7 granted for the same. - | \
Mwﬂ?f to Joawmes Post on 19.2.2007. Interim order °
edvoe aj' 2’4 (,go‘/ o&‘@ﬂ‘ will continue till such ti;'ne. :
C I \0/}' ‘ . Vice-Chairman
| ey L
28.2.07, Counsel ror t,Le respondents
has submitted that the written state-
ment is ready and he will rile the
written statement within two days.
Interim ordershall continue,
Ce [\/
Member Vice-Chairman
1m |
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O¥he v (9{" 9\87’ 2 oF M”é&)'? 03.07. Counsel for the applicant \ prays for

b Learoed oo coler
S Joottn fleo portiar .
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time to file rejoinder. Let it. be done.
Post the matter on 30. 307 Interim .
order shall ccntmue . L '

<
o

Anted

counsel for the applicant,
time to file -réjoinder..iet it be -
done. Post the matter;cm 30,4407
Interim order shall Cf':}ntinue.

i
Yice~Chairman
!
Learned counsel we%nted time to file
rejoinder. Let it be done. '

Post on 18.6.200?.!In the meantime

L

|
]
' Vice-Chairman
|
1

interim order will continué.
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'Re;ioi:ﬁder has heen filed. Counsel for the

! resgondent wanted time to take instructions.

. Post' the matter on 21.6.07. Interim opder shall
| ! “cent%nue. A .L\
. .
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. )

"time to hle repiy to the rejoinder . Lat it he

,&one. Post the matier on 13.7.07.Interim

wrder shall continue,
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72082007 It is submitted that reply to the
jl!vL Car '8 w‘)’é- 'f rejoinder has been filed. Leamed counsel
{ [ B ' ' .
Loaf he ssfng . . . for the, Applicant wanted time to peruse
: ' the same. Let it be done.
_Z — ' Post the matter on 2982007 Sor
' ‘/t)"} o )'r ! t
' ,  hearing. Interim order shdll continue il
dhe case Ystmeacdhy~ 1 ' suchtime.
by hearndmgy-, | '
. 1
ey,
1RO F , :
. . Vice-Chairman
2. 8.9%F - /bb/ |
X comelny | 129.8.2007 ~ Post on 20.9.2007.
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7 —ID 07_ Heard Mr M.Chanda, leamed counsel for
tHe apphcant ‘Application is disposed of as °

mfructuous in - terms of the order recorded

separately. No order as to costs.

/

(Khushiram ) (Manoranjan Mo
Member(A) Vice-Chairman °

CoAd



% IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
}. GUWAHATI BENCH

Original Application No.272/2006

DATE OF DECISION : 12-10-2007

Shri Lalit Basumatary
................................................. reeerieeerseeanasneneneaceJApplicant/s
Mr M.Chanda, S.Nath & Mrs U.Dutta |
........ e e eteeertaeearasaesaaeaanneresisasesnesreressnenanesessasn..Advocate for the
' Applicant/s
-Versus —
Union of India & Ors. 1,‘-,;.; |
e reeteetseseeeesieetieeateha et ar e aea e ea et et esenssanssanss Respondent/s
i
Mr M.U.Ahmed, AddL.C.G.S.C -
tevteestessesasensrrsrasrtnsersrietasraetsnerrenrastrsrostoreraensbostoses Advocate for the
' Respondent/s

CORAM
THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON’BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed to see
the judgment ? _YesjNo

2. Whether to be referred to the Reporter or not ? Yes]No

3. Whether their 'Lordshipé wish to see the fair copy of the
judgment ? “¥es/No.

W

ice} Chairman/Mamber(A)
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.272 of 2006.
Date of Order : This the 12th Day of October, 2007.
THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

Shri Lalit Basumatary
S/o Late Dulal Basumatary,
. J.N.Road, Kacharigaon,
Dist. Sonitpur, Assam : ..o.....Applicant

By Advocate Shri M. Chanda
Versus —

1.  The union of India
Respresented by the Secretary to the
Government of India, ‘
Ministry of Defence, South Block,
New Delhi-110001.

2. The Principal Director,
Defence Estates, HQ.C
13th Camac St.,(7th Floor)
Kolkata-17, West Bengal.

3. Defence Estates Officer,
Cole Park Road, Tazpur-1,
P.O.Tezpur, Assam.

4. Sri P.Singh,
Defence Estates Officer,
Cole Park Road, Tezpur-1
P.O.Tezpur, Assam. : ws.......Respondents

By Mr M.U.Ahmed, Addl.C.G.S.C.

ORDE R (ORAL)
- KHUSHIRAM, (MEMBER-A)

Mr M.Chanda, learned counsel appearing for the Applicant
states that the Applicant having faced a transfer from Tezpui' to
Agartala, approached this Tribunal with the 'present application, filed
under Section 19 of the Administrative Tribunals Act 1985. Today

Jhde—
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2 \
learned counsel for the Appﬁcant produced before us, an order dated
07.09.2007 Qf the Directorate General of the Defence. Estate to show
that the Applicant has been asked to continue at DEO/Tezpur. Since
the Applicant has been asked to oo;ltinue at Tezpur, by the subsequent
order iséuéd by the | Director Geﬁeral,, this Orlgma] App'lication.: has

become infructuous and 'aooording].y stands disposed of.

2 " Copy of the order dated 07.09.2007 ‘produced by Mr

' M.Chant“ia, learned Counsel for the Applicant be kept on record.

(KHUSHIRAM) - (MAN ORANJE;\ MO 1Y)
ADMINISTRATIVE MEMBER : VICE CHAIRMAN



1994-
11.08.2006-
11.08.2006-

PJ:JL

T GUW AHAT:

O.A. No. y VY1 /2006

Awmealisand wurac smikas ler \1‘\“4‘\1“"_{' A an T T‘il : -@ L}‘ r\‘:ﬁupe ;\_{ 4—?1,_*\ ﬂf_\fﬂf\p{_\

nr} AL LA LA VW Qinr BL Lr..n.j.\.iu} CSF_!_, i&\-sl ST aadN \/3.1.‘5.‘_
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Leave petition.

Applicant after receipt of the said order submitted his advance
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ed 190908, wherebv it hag been

miurmu:l Lhﬁl wnbeq uem upon the posiing/ iransfer order coniained
in the Principal Director, Defence Estates Kolkata letter dated 15.09.06

vn to A A s Alatia
W iS5 10 3K .&\.JJCV&,\.; $1 s GUacs On

on his _permanent posting from the office of the DEQ, Tezpur Circle to
1 *
x

FX PN A AMTM A ,.A..l»,;I
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exigencies of work on L:cvemment interest ‘and further directed the

‘di:rpuLuxI‘u to auDII‘uL _lu:: .1;1; SJA uu\ Gl 1o mancent i‘fﬁﬁb‘f(ﬁl‘

relieved in the
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om,.gmai application. {Annexure- 4)
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12,0@,1989- Govt, of India, Department of Eersonnel and Training, New Delhi has

i

issucd O.M dated 12.06.92 wher cby it has beon dir sctcf’ that SC/S—%T

emplovees ot the Govt. of India should not be transferred and posted
s e aed et Sl 1T T .

i iaf Oii kuqxv Gii1C €110 BiCUia e inal t‘ Lo ac L(Iﬂdll&)uduc tieini .t.u
their home district or at best in the adiacent district.
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transfer and postmg order bearing leiter No. 360331/LC-1/CON dated
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19.09.2006 { Annexuie- 4).

ribur r ,
atow t ;ppnmn to continue in his present place of posting i.e. at Tespur in

ardai~ly 31 PN
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roper.

Anv o ¥ e 4_,.,\1-,'\
WY GLaEl TELlS

mav deem fit-ar d

ud T’

e PO B O S 1 Uy I PN P S
Uvuj.ug Peii\,m‘u\y \11 Lulo aPtJu.\.aLL Oil, i€ da Yuxc'hlo. f" )«‘) iy uae

Tant 2l 1.1 PEE M 1 den = A LA er thhn Asnnseadd £ 1l e -
HEATC E A R 4 he Hon'ble Tyi uul‘.ﬁi G Iu.x..yta\.“ O bn’ij w0l {)'P\.“ari‘ii" Si il }_{}“i?" .g}’.‘iﬁu.

transfer and posting order bearing letter No. 360331/LC-1/CON dated
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No. 4772006 dated

ag well as DO, Part.1l letter bearing SL No. 200

15.09.2006 (Annexure- 4) Uil disposal of the original appiication.
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vendency of this application shall not be a bar for the respondents for
consideralion of the case of Lhe applicant {or providing relief as praved for
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alit Basumatary,
S/0 Late Dulal Basumatary.
wd, Kachrigaon
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New Del G401

The Principal Director,
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directHon m‘mhnﬁm‘% in the office memorandum No, A’RJ:UT!”/’)’? /8Q.Fatt, '
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the applicant to continue in the present place of posting at Tezpur ie. in the

<
home T trict. , .
e e b i e

2. Turisdiction of the Tribunal
The ap?,!y:ar% declares that the subjsct matter of this application iz well

3. Limitation. '
The vappjicant further deciares that this application is filed within the ?aried
of Hmitation nreacrik ikod under Section-21 of the Adminigtrative Trihunale Act,
; o !
5 é Facls of the Case.
; . _ : ‘
é 41 The applicant is a bonafide citizen of the District of Tezpur, he belongs to
- scheduled tribe community, as sucn he is entitled to special privileges as ‘
granted by the C.G_a._*aiﬁz._;f_m of India as well as by the Govt. of India by
i La"mrg office memorandum, circulars pmtec:._ng the right and intersst of the
‘ empiovees belonging to ‘Scheduled Tribe Comumunity by the Govi. of India.
% ' The applicant is working as Lower Division Clerk in the office of the Detence
Estates officer, Tezpur Cirde, Tezpur -
- /
| 4‘2 "”mt the Mﬂhmv‘**‘ wag initially appﬁiﬂteu inthe cadre of L.DC in the year
26.11.1976 in the office of the Defence Estates officer, Tezpur Circle, Tezpur
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r-?nsvm'mf the ,s“ﬁ?nun!* was trancferred and nosted to- the Qfﬁgg of the.
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E Mo (ates officer in the vear 1994 Te Ts sied oul the aal
veience Hslates Giiicer i uie y&arl 177%, i€ arried out the said

transter order and served at Agartala tili lanuary 1999, wiu‘je serving at

acain transferred and posted hack to Teznur circle,
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tlyr advrder & ; z :
esently studying Computér Engineering at Kolkata, after completing his B,

degree from Norih Fast Regional Insiiiuie of Science and Technology,
ltanagar, Arunachal Pradesh and the vounger son Sri Savan Basumatary is

}ﬁr{\f’ﬂ}‘iﬁ“}' Sh 14‘-1‘.'(“" k/' Knc‘ f"k 3(_\ a

et

Cuwahati Modical College, Cuwahat, as

RAWE 1L 34 A3
such ihe appiicani required o make huge expenditure for ithe puspose of

smooth continuation of education of his children. The applicant is a fow paid

IV E . .
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required io mainiain ai leasi ihiree esiablishimenis wiih such meagé.t' income.
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O Part-11/ Movement order it has been directed to

\r'

11.0&20% in the said |

P‘f acesd to Delhi in oot l}(_h(\ﬂ with fﬂn‘ur of a srecial leave petition, it is
1

b‘s‘i’i}}.‘:_ it al culstation is S.,ﬂlt:k \."qub
however he wom‘d be able to return to the H.Q on Compledon of his duties.

The Aﬁp? cant ,gjv:n given : !hm‘fv to claim TA/DA fram CDA, Narengi,
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receipt of the movement order submitted his advance TA/DA biil on the

157474 YANUDGEE SO N sdad by tha vanmondant MNe 2 blen o 08 Lo pooe e
2006 was duly for warGea oy tihc ;cSyUﬁucu No. 3 himself 107 Sancudii

to the office of the CDA, Narangi, Guwahati. However on 14.08.2006 the

mlicant 1;79?}7;3;}}}}' acuested Gri P cﬂnorh n.o, Tpc'-rmr Circle for exn
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commection with the Conrt ¢ cases, Fn i surpwicinoly on the came o av S¢i P
100H tne ( S pRSINgLY on the same dav Sri P,
- sogiicden! Ma 2 o1 L e 10 e aoplicant amdd aoaim Ao 01 .
DHIgL, responaeri INo. 3 issued a leller (o tne applicant and agaiit Girecling

him to move fo New L)eLm in order to assist him in cozmectxon of the court

the .wsn?u.n*% that he had » Tiested the CDA for

assured th iat ne fad request
inunediale release of his |
be noted here at this stage that the applicant was verv much available'in the

office ang

2ai 2 E R

Sri P. Singh, DEO, Tezprar Ciﬂ_‘le could have informed the same to

the gvmbBoant varlalley T subinittad nemealioezio . Lo
W€ appndant veros Hie nowever the s:l.ryui.di.r 5dvuu%u::u appnde ton before

the DO, Tezpur Cirde on 17.08.2006 in w riting whereby, applicant has’

informed the lacal 1 nead of office *ha% 1 spite of his hest effart he could not

aesiesise m T 0 DU R LI ST | axi3rens hia Lol
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further informed that only after rew]pt of the TA/DA he would. be abie to

move to N Dalhi and the a wlicant catecaricallv axn regs hig wﬂ?uwnnw ta
’ } i N i
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applicant did not receive the TA/DA advance within the time scheduled and

as such could not ahle to move to N. Delhi to assist the respondent No. 3 1o

Yoy pomnmt ] T o ~ -
Lang spedciai ieave petlon.
(opy of the letter dated 11.082005 and 1408 2006 ds enclosed

herewith as Annexure-1 and 2 respectively),

s i I

inat vy um apphicant further beg to By that after receipt of the represcentahon

dated 17.08.2006 the respondem No. 3 without taking any initiative for

payment nf :arh,aﬁ('n TA /:DA 1::_1'})_01- A1rcmfor3 ﬂwo annlics ant o attend News
A

T 11 é N 1 I_r 1 I T/ /77Ty STETITY 7

el positively on 22.08.2006 vide his witer bearing No. e/ TER /PER/
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Such achon of the respondent No. 3 itself smacks

ic e 11_“ 15 gre}j}r m{._gb writhin ﬂle nowor nf he ’rc::ﬂn*ndon I's) 3 to arranae
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tho "nulLuU.ll of the TA/DA ady 4ICe L_'y b\‘.Ilu_L‘ﬂi" a4 spedd messenger o the

Gmce ot the UDA, Narangi considering the poor financial condition of the

plicant.  But respondent No. 3 without doing anv such financial
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arrangement forced the apnlicant to attend New nﬂ”" 0 assiet him in filing
coutt cases.
L 4

- . ™ . Ay 1 s .
{Copy of the repregentation dated 17.08.2006 iz ancloged harewith ag

That most surprisingly the applicant received the impugned DO, Part I lettes
bearing SI No. 4772006 dated 19.09.2006, whereby it has been informed to twe

applicant that consequent upon the posting/transfer arder a:_sﬁia‘*__ea“;. in the
Principal Director, Defence Estates Kolkata letter No. 360321/ i.C 1/CON
dated 15.09.2006 on Iis p rmanem posling m::n ihe office of the ADEQ,
Tezpur Circle to the Jﬁce ot -_h_e ADOQ, Agartala, he is to be relieved of his

~: -

applicani lo submil his TA/DA advance for his permanent chmbier from

Tezpur to Agartala failing which he would be relieved in the Govt. interest
without the payment of TA/DA advance, but “-“ifcrt"vna%c}:’ the applicant not
vel received ihe impugned lransfer and posling order dated 15.09.2006. The
applicant further came to learn that the impugned transfer order has been
issued’ k:j-,-' the Principal Director, Defence Fstates Kolkata at the instance of Sri

mtention, as because the applicant could not report at Delhi as per his
instruction due to non receipt of TA/DA Bill. It is alsc learn that respondent

No. 3 has influenced and insisted responden't No. Z for yassjng of the
d

impugned order of transfer date

kY by -

15.09.2006 with 3

hill, from the office of the CDA. Nawmm (Guwaha ﬁ an

A IToavy i 1T ATangl, 1O I £1 OTaeyT o
. 1 sl 13 mnemd Aomt Wi Foean tha den A i £, 3
UGS Whe Sppaacany, esponaent iNG. S IMANAEE e IMpPuUgneq wansiar oraey

transterred and posted from Tp?mu to Agartala in a far off place in total
violation of the provision contained in Govt of India O.M. dated 20.04.1080

-
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that too with a malafide intention as such impugned order of trancfer and
posting is punilive in nalure and on thal sc ore alone the said impugned order
dated 15.09.2006 as well as Jetter dated 19.09.2006 are liable to be set aside
a1l {1'1‘35‘"3(.}. . It ig further nraved H«mfr the rpe}‘mnr!anh. he directed ta ﬁrnrhn"p

109 09 04 is. encls
F AP e d

. 3 3 :
{Copy, of the transfer order dated 1 006 is enclosed herewith as
Annexure-4).
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issued office memorandum bealma letter No. AB-14017/27/89-FEstt. (RR)

*
in trangfarrin

dated 2004 1980 wharohv (Gnvi autharitice ara roctraine o
dated 2006 1989 whereby (ovi a rtraing ng

un,
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india has provided reservaiion in Ceniral Govermment services accompanied

by various other facilities, concession and relaxation. Similar drcular has also
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very strong reasons only but in the instant case of the applicant he was all of a
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irreparable loss and injur}-’ to the applicant and his dependent : family

members more particularly, it pse Hinuation of the study

;=

it will upset the smooth continuation of the ct'_ﬁ"
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Ul ﬁlb Iwo HOUTIS, WBU uxrc blﬂu\'mg it difreroent Plii(lCS. ITUndIcy is d
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of service but it is not fair to transfer an emplovee helon ging to ST

commumnity as such the impugned h‘armcor and
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same are liable to be set aside and quashed. it is categorically submitted that

nn one hacg heen ﬁndrm? in place o of t H’m 21’»71?1: ~ant Hil ﬁhng of thig ;__p}‘_\ﬁggﬁ@;n
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applicant has not vet been released but apprehending reiedse at any moment,
as such the Hon'ble Tribunal be pleased to stay operation of the impugned

transfer order dated 15.09.2006 as well as letter dated 19.09.06 41 41’;‘-;{:3 al of

<
tw)

ihis application. It is humbly submitted that if the impugned fransfer order is
4 LY

implemented in that event it will cause irreparable loss and injury to the

Aereald Al

C&t}rla.-.%‘wa. i,

That thig application is made honafide and for the cause of justice
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EAFE Lifetiy ALRL ill‘i.?u._s-i\.u LR AR ACRNIE eRAEVA ?\.lci-..i.:.:.\vj STGLEY QGO A0 U A0V a5 Wiz a8
19.09.2006 has been issued 1 a malafide inteniion just 1o harass i
applicant. whereby the applicant has been transferred from Tezpur to
Agartala and on that ground alone the impugned order dated 15.09.2006 as
well 19.09.2006 is liabie to set aside and guashed. .

For that, the Covt of India, Department of Personal dl‘h}. Truiming issucd the

office Memorandum bearing letter No. AB-14017/27/89-Estt. (RR) dated

Ta 23 g

20,66 1989 whereby resiriction has heeﬁ imposed in the mater of transfer ang

osting of the 5C/8T amployees for the welfare of the members of he said
P 8 / P
community wherein it has been specifically provided that emplovees

helonging to the category of SC/ST shall not be transferred and posted in

2
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transferred within their home district or in the nearby district that too rarely

1 .
and f or v oﬂf cﬁ-gng reasong ana the .’.)11'1‘8'\}“‘( rOr 1 q tho reg
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memorandum of transfer order dated 15.09.2006 has been issued in respect of

i




wen as letter dated 19.09.2006 are na bie to set asxd and quaqhed

5.3 For that, the two sons of the applicant are studying computer engineering in
.Kolkata and MBBS course in Guwahati Meédical College as such transfer and

walla
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of his sons, due to his poor finandal condition,

= A For that the avobossn £ beviriar 3 lesias  tessce 3 i

ez LOUT wiar, il d}JPu.x,u.uL oting da }uw t.-uuu Brouyp < ‘.mplu) ce it vvm D‘L
difficult to maintain anv other establishment at Acartala with such a meager
amount of pay when his sons are studving in different places

3.5  For that transfer order is punitive in nature and not in public interest but the
same has been issued at the instance of respondent No. 3 with a malafide
intention
Tk‘ri‘ i‘!’\n fﬁv\vxhrdnf— glatng f.i‘..’.‘: 11‘/;\ 11-"- rn.}-a'rnr‘-ni “l thn z‘gﬂﬁ‘ggii\g avs 1 hln o
him and ihere is no other aliernaiive and efficacious remedy ihan io fide ihis
application. B

z. Maticrs not previcusly filed or pondi ing with any other Court.
The applicant further dedares that he had not previously filed any
a_ppﬁc‘.aﬁﬁn_. Writ Petition or Suit before any Court or any other authority or

. 4
any other Bench of the Tribunal regarding the subject matter of this
application nor any such application, Writ Petition or Suit is pending before
nv of them.
g. Realief{s} sought fon
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Under the facts and civcirmatances atated ahove, the Aﬁrﬁnunf humbhly nravg
oy the facis and circimsiances gialeq a L DIy 1ravg
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L and on perusa
he records and afler Learing the on e cause of causes thal inay be
shown, be pleased to grant the following relief(s)

That f.§1n HC}";F;?}Q i

That the H leaged to set aside and quash the ignngﬁcd

ninaend in A,
pleg : S

iransier and posiing order bearing leiter No. 36(331/LC-1/CON daied

15.09.2006 as well as DO, Part-ll letter bearing Sl No. 47/2006 dated
10.00.2006 (Annexure- 4).
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That the Hor'hle Tribwmal further he *{_‘ﬂﬁan ta direct the Iegpnﬂﬂcnntg o
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the same capadity.

Costs of the application.

. OO & IO LT o/ S W R T the s , ated s the ST U L
ALY Ol TCItns) w0 Wimldl uil dapp, ficant is eotiticd as the j.‘iuﬂ ble Tribunal

;:-a

may deem fit and proper.

bnazﬁizg pendency of this application, the applicant prays for the following

$

s-u

i€ j i.u.}? ubi niii

"transfer and posting order bearing letter No. 360331/LC-1/CON dated

d rzte‘i

3N

...... ; 2

15.00.2006 a¢ well as DO, Part-I[ letter hearing q No. 47/200



92  That the Hon'hle Tribunal be pleased to direct the resnondents that ¢
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pendency of this application shall nol be a bar {or
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consideration of the case of the applicant for providing relief as prayed for.. |

i) 1L P Q. No. 28 G 932349,

ii} Date of Issue . |2.1{06., 06 .

i} Tssued from T K. P.o., quw N
iv) }?avabie at - G, P o, C':} LN«)O‘\L&\‘/Q/L '
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1, Shri Lalit Basumatary, 5/0 Late Dulal Basumatary, aged about 54

vears, resident of J.IN. Road, Kacirigaon, Disi- Sopilpur, Assam do hereby

verify that the statements made in Paragraph 1 to 4 and 6 to 12 are true tomy

knowledge and those made in Paragraph 5 are true to my legal advice and 1

S | - S ') PSS

L3 .¢'v Ty & T A e AR R T
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DO PARY- IWMOVEMENT ORDER

UNIY : DE.OTEZPUR CIRCLE
LOCATION ¢ COLE PARK ROAD, THZPUR-1 §1,. NG (G104
DATED . J/ . AUGUST, 2006

Shri L. }hmnmatmy, LDC of this office is hereby directed to procs ol 4n
Dellii to contact CAS New Dellii on./ - -0 (F/N) in conection with filing of SLP nanioet
Hiph Court order dated 22:9.2005in WA 401/95 —~ Noorbiiri Tea Co (P) Ltd, Azcam Ve UOT
‘Ihe probable. halt &t out station i deys. However, He will retnrn to thiv
HQru, on completion of duties. :

_ He is mxtﬁbrized to claim TA/DA from the CIDA Narangi, (hrwsnbnti G the
said move ag applicable. : .

Autho‘rﬁy i~ Govt.of India, Min.of Defence , DG, LE, (ACQ-]) Mow
~ Delhi letter No. 10/453-A/ACQ/EC/DE Dated 9 Aunud,

-

, o - he
DISTRIBUTION R
| DEFENCE ESTATES OFFICER

I DOPut-I/ MOBook~ TEZPUR CIRCLE
2" The CDA Nurmgi ; Guwehuti-7) ( . SINGH)

"2, 'Tho AAO, Shillong- 01
4. ShriL. Basumutary, LDC - For compliens ss shove,

M
v
*
o
S
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By Hand
NO.DEO/TZP/ACCTI/2-A/

OFFICE OF THE D.E.O. TEZPUR CIRCLE.
COLE PARK ROAD, TEZPUR - 784001,
DATED : [((AUG’ZOO(S.

To

" $hei Lalit Basmatari, LDC
0O/0 the DEO, Tezpur Circle, Tezpur -1.

Sub:-Temporary Duty Move.

Reference this oftice M), No. 154 dated 11-8-2006.

2. On 14. 8. 2006 you mentioned the undersigned that unless advance is given to you
to move to Delhi, you will ot move (1o Delhi ) as ordered vide M.O. No. 154 dt. 11-8-
2006, | ‘ o

3. Your stand is neither appreciated nor is acceptable .As you have been given  the
responsibility to attend the legal matter / Court Cases/ the preparing briefs etc. among
other responsibilities, therefore ‘it is important that you positively reach the CAS,
Hon“ble ™ Suprame~ Comt ™ New Delhi~ to  ngsist *the “wndersigned who i personally
atiending  CAS supreme Court considering the importance of the case and (o safegunrd
the interest of the Government. ’ ' :

4, Your requisition for TA/DA advance has already been forwarded to CDA
Guwahati for their necessary action. Fusther the undersigned made request to them forik
relenne. In any case the TA/DA claim will definitely be paid by CDA Guwnhati for your
temporary duty move to New Delhi.
5. In view of the above yon sre directed to reach (‘AS Hon’bel Supreme Court New
Dellii ion 22" August, 2006 without fuil along with all comneded document, Court
orders/files etc. on Noorbari Tea Estate Case and to assist the undersigned in this issue to
C.A.S New Delhi. :

—

-

9 t ’\\ Y?/ e

Defence Iintatos ()fﬂ.iccr,
Tezpur Circle
(1. Singh)

i
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, . NO.DEQO/TZP/PER/142/ 1
© . OFFICE OF THE D.E.O. TEZPUR CIRCLL,
3 ' COLEPARK ROAD TEZPUR - 784001,
- © | DATED: [7 AVG’2006.
e % .

m b >hn ‘Lalit Basumatan,ﬁ)b
. 25‘) : Sl /0 Def‘ence Estates Oﬁicer,
L . : “‘"tl"‘t"’\‘: Ay @; s

Tey urﬁtrcle '-,Te‘zh li
3 }%@Wﬁ fo

A 5
. Hon’bla Supreme Court New Delhi.
{:v;_.zg'cﬁ;{hv'yﬂ!’,\.ﬁ gqrgq‘g

"-*:S‘ﬁg‘#ﬁi{k«ig" u e
& 30) to ammge fortemporm-y duty move to reach C.A.S. Tion’ble
Supx eme Court New Delhl on 22" Aug’2006’on financial ground is not acceptable.

,’ On exigencios of duty’ nnd to attend the C.A.S! Hon’blc Supreme Court, Now Dclhi

‘I“) in such an unpommt Court Case which has been attended by you only so tar therefore

your presence in C.A.S: New Delhi as du‘ected w#vexy much required and is inescapuble,

1 1s,YOU aro heteby once again directed to en ensuret ‘ aoh\C A8 on ’ble Supreme Court on
e e 3 2204 "August‘2006 pomt:vely?«*“"ﬁﬁﬁ?‘ AR R Al 1o
;},f o e «Metwt*ﬁ‘ ERIRNCHT E5 (O P A -//
; .. 'n - . . _
Defenc es Officer
; ey ?Tezpur Circle
: (P Singh)
) f
/ )
b}
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Lo .
%'; L3

v
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DAILY ORDER PARI-11

UNIT L DEO. TEZPUR CIRCLE,

S1.NO. 47 /2006,

LOCATION + QUL .l_‘;:/\..,;l{‘ls;-lj_l()/\l.’)_ TEZPUR - 784001,

DATED - 19 S0

P g 4t £ et e

: (Jminc(jl.l'(;m upon the Posting/Lranster order

- containéd in'the Principal Director, e fen ce
Estates,Kollata lottor No.360331/LC-1/CON
l).ai‘,ed,,h; 9:2006, Shri Lalit Basumatari, .0 on
his pemmanent posting/transfed*from Uie office of
D.E.Q. Tezpur Circle, Tezpur to office of A1) 1),
Agartalais to be reli eved of hig dutics.on.es
of work and Govt. inleredt. Heiice, Shui Lalit
Basum ST LD Gt i oG8 i fearaty directsd to

advauice for hig

SRS

A/DA

SRR

Loy b
advance. ™

iR S
i
i

( a
”\,.A”‘ I
e al

Rofénce Jistmos Of licor
. Tezpur Circle

(P. Sinah)
Digtribution ;- '

5 - e et

Al

3

1. D.0. Part-1l Book,
Part-1L

2,

g .
The Director G
S
','lh (s

T S
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, i, i;ét;l;sqmes,pn ORDERS ST, , -« -
e of ﬂ'm_nln'g:Rc‘cmlfmem hulg:n_a“r wihil]
ik .(iimn ‘Rulos; eghdv‘ems.éﬂch
Qi | should by clclirlyl brought-out
.charge should be oblained,! ol
4, The infercats of Scheduled Castes and
affeoted alsg whille chany 08 from ton-sgleotion meghod

2 Py 7
e e

R,

¢ mhending the exlnlln,g Retrult-
of this measute on the intereats of SGa/STs
oh mcvtmdi specific orders of (he Minister-in-
Yoo . o { .

e

. _A
Fasy gk

Scheduled Tribes are advers

ely
i fbr:.pi%p,lil(_itidlli}h"zr

) Wra.suggested . iabove:, should be followeq for
obtaining the apprdyal of theiMibtistersincharge, ., .,
KD (BT 8l tequibstéd thay if any ¢han
advcmely!aﬂ'cétinglgt}iéﬁld(emsts.;,’of- Scheduled Caotes=aiid Scheduled Tribeg
have beert rifnde in the recent past in Group 4% " or Group 'B’ posts/services,
the same may kindty bei téviewed in chnatiltation witly ghye Department of per.
sonnel and Vriiting, ! e AT ,

ShE Y e v pror .
G.L, bept, of Per. & Try,, 0.M. No. AB:1401 T27/89-Estt. (RR),
Pl ek - dated 20-6:19g9 A
,Sulg/c(:f,'s«Ex;uuluminu ;C-'éi‘iiﬂﬁ&/_j Merview Bonrds for recrultimeny sho‘lld
I i1 op sef ‘glp‘,.v‘vrl.u.;r‘ojsglﬁ]"g.nndidnlcs fre concontrated™ . 1
The uiudcmlgncd‘Iaiuirtic‘tccl to tay that'a.Cormnmi ft
liametiti whidh ‘exaininid )

 Various matfers relating to Tepresentation of Sched-

 uled: Gustog ind-Sehedyled (Tribeguln Goy dcrvices’ have made gle
ollowing :c?sl}‘méndnttomﬁ‘—-u i) A B A g '

' 5”‘"‘Réchiiﬁﬁﬂhtl‘l}dérdé'b'c sent tribal concentrag;

' ”

Parganasiin:Bihar. whére . Schedul
large tumber,

Y RN

e T e e

' 59 - ' e asnl

er of trihal .candidat
I the examination iy adg ton to the usyal contres of ¢

(b) Wherd sdlection i made by interview, (he Recruitment |
«i should be sen( (o places where therc s g concentration ¢f
1 cundldntes belonging 1o Scheduled Tribes, S :

2. These instructiong ity algo hc'cmnmnnicnlcd 1o subordinate foral
tiona ane rechultment agenciog tinder the eontrol of Ministt ies/Departments.

}‘ f 60

Gy Dapt, of Per., & Trg. O.M, No. AB-14017/27/89-pyy. (R,

1 © dated 20-6.1989 ,

SubjectimSCIST candidates recruited for Groups

Hopiven posting, near their notive places,

The nndj.sraigncd I8 dirscted (o sy that o Commitee

¥ relating (o represent

€8 appeortag
Xamination, .

‘C'and ‘D’ posts, be
of Mcmbers of Pay-
ation of Scheduled

{ dlinment, whigh examined niager
’ Y R
H !
f |

c to selection méjhod -
matiottyBefote:making ‘such changes .also inirespect of Group *C* or
_+ Groupy! ¥ postsythe: prided

Bes of the nature referred (o above

il d
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. ’*l«}'d it »‘] § R 317 i " 17 IR
4 ";;:;sw),j‘v's*nnsulalw,k't IONS & CONCESSIONS IN GOVT, S8ERVICES ' N
L T R RTINS U TN S S LT ‘
mistwam Solieduled *.i’rlbes in Elm}emmcnt' services; has tccmmnchdgdhlfwj ™.
j dribals ghould; pd; fiir as possible, be posted near their native pl JUOME AT
- 00 131 e rdéommendation has been examined carefully. It may not be pos-
§' sibloor desirable to lny down that holdera (bc\onginﬁ to SC/ST) of Qraup A’

“lane'Qroup B! posts wito have ‘AlliIndin tranafer lability should be Ponted
. \[nosr thulr native places, it has; however, been decidéd that in the case of hold-
't Herg of Group 'Cliand Group, ‘D%*posts who have béen recruited on reglonal
.E'. basig and whd belong (6 Scheduled Tribes may be given posting s far as pos-
$qsible, subjecti to-administrative Constraints near’ their native plces withiii the
' .rc‘g"ibn'ui TN TS ETRRLN T A R T T frr AW GOTE ety A 4
Selier 13, Suitable dnstructions may also be issued to all subordinate units, /

ut! Ay “’-4‘!“‘1“.”‘"‘“‘ H?ilﬂ( ill,‘ "'I . ﬂqy&“ﬂ‘usl T IR TN WA ST ‘i“,‘.f’ R
AL LR L NS R BANET ' R
1 G aBEDL: of Per.. & Trg., O.M. No. 36012/6/88-Estt. (SCT), (SRD 11), nE
T f,"idgled 24-4u1990'and No. 36036@/98-!50“. (Res.) dated 1\6«3-1999. e Y
Sg:f.t}c%ct:'-}-iCt_n:'atc/’l‘rlbc certlfcates issued by the judicial/revenue authori-
{5711 {jesonly to be accepted as proof at the time o%initlal appoint-

(7}

t

et
o

- ment dnd not Mgttrlculatlon Certificate. it la o 4 p o

U hay beant 'bmuf,ht {0 the ‘notlcd of the Govemnment thafithere are esea '
Jif In which candidates: have ‘ptoduced /| false -caste ccrﬂﬁcatus"l-bclonging to \
11 Scheduled. Cantes/Scheduled  Tribes and secured Central -Gdvernment jobs «
| agningt vacancien reséryed for SCo/STasInstructions already exist which pro- ‘
vide: that:the services of the candidates claiming to bo belonging to 8Ca/8Ts ‘
would be terinuted, If theit clains nre found to be falss on subsequent verifi- ’l
cation thrpugh District Magistrates. . .0 sl T ek e ,

:fr32i;iAt' present, the followirig ¢ertificates can be accepted by the Appoint-
i ing Authorities:as sufficient proof-in-support of candidate's claim as belong-
{ ing to SC/STie A e e oo«

(3

' Matriculation oriSchool Leaving Certificate or birth certificate glving the
: \caste/conimunity:of the candidate and the place gf his residence, - o

1 3, It has how bééd decided that henceforth the certificales as mentioned

. irf Para. 2 nbové should not be accepted as proof-of caste at the time of initial

appointment; The Caste/Tribe certificates issued by, the following sutharitics

"¢+ in the-prescribed form in Appendix-14 of the Brdchure on Reservation for

" Scheduled Costes/Scheduled Tribes (Seventh Edition) (see Appendix-2) will
. only be neceptedi~ 1 © ' :

ST (1) Distriet Maglstrate/Additional District Maginumc/ll'ollcchn/l)v: mty

{  Commisslonet/Additional Deputy Commissioner/De wty Collec-

tor/t Class Stipendiary Magistrate/Sub-Divisional Magistinte/Taluka
Magistrnte/lixecutive Magistrate/ Extra Assistant Commissioner.

i
{
:
j
i
|

i
,

lu
-
{4
l|.

e
i
1
'
B
"
|
l
o
o
i
\

: (2) Chief Presldency Magistrate/Additional Chief Presidency Mayis-
g 't trate/Presidency Magistrate. - ;
| * (3) Revenue Officer not below the rank of Tehsildar; a{ad
‘,\(4) Sub-Divisional Officer of the atca where the candidate and/or his
: 7 family normally resides. y
f ) . . ' ;
‘ . l‘y

P 3
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CONCESSIONS' AND FACILITIES ADMISSIBLE Tq (3%
SCHEDULED| CASTES ‘AND SCHEDULED TRIBES ¢4
2. OTHER THAN; IN iDIRECT RECRUITMENT AND-;

e o] PROMOTIONS B
?“ o 34}":;- s o i N1
NRERH Sccurity; Depos ts—Security deposits rom Schedufed¥X
Tribe candidates for cmployment on Indian Railways is 50 per ceniny
ofj the narmal security for training. It can be deposited ina ‘
sund or-in instalments after the truining actually started.

! BT
i (Leter No. FOI-57-SC4/1 dated 15th November 1957) B3
. ot

is13.2.'Abpoint[ncntﬁﬁdnsfors.—(i) At the time aof init;§ 14

! al
. appointment, the Scheduled Caste/Scheduled Tribe c:\ndidam-ﬁ
should as far.as practicable, .be posted near to their home town oxé

at a place where the administration can provide them with quasiers 31
These ~instraztions —would —cqually o4

u

A D 5D

A

subject 1o their - cligibility, 't s, ould “equallye
§  “pply 16 _ca?cs‘”‘“‘o’f-’;"‘t‘fh'“ﬁgfér"ézih‘promﬁiﬁi”{ﬁé\'ld’c‘ﬂ TR post 4y v
| Availables g R VRS B~y
Qe (1A N IRBASCTIIS2S Qated 60t 20l 1978 R

' (_.' (i) Subject to the cxigencics of service, transfer of Scheduled . 8

-4stes and Scheduled Tribes employees shovld be confined to they
tees where the Admipi.

native districts or adjoining districts or the pl: ‘
¢ transferred very ! |

stration .can . previde quarters.  They should b
razely and for very sirong rcasons only. i
"+ ALeusr Nus, (D E(SCT)7OCMISIISIJ dated 1911 November 1970 apd

P . | (1) E(SCT)14CM15/58 dared! thk January 1975)

: } Cot

O 13.3. Pre-Examination Training Courses
Allahabad—Grant of leave to ‘Scheduled
eutnlovees.-—Sclhicduled Caste/Scheduled Tribwe emplovees desirous
of joining classes at the above-mentioned Tratning Centre muy tuke 3
leave (carned leave, ete.) as duz to them under tormal rules including
extraordinary - icave., b - )
\ e i '

i Incases where the Idave dee and eat
sufficient to cover the period of training, the

at the University of
Caste/Sciteduled  “Tribe

r:mrditi:nr)' leave s not
General Managers may
at their discretion prant estraordinary leave in excess of Gy days
in relaxation of Rils 732-R.1,

;
:t . (Lauter ‘Nos, () E(SCT)52CMIS/14 dated 15th Februmy 1962 nnd §
’ ‘ ) BSCT)62CN9/57 dagedd 2N February 1962) "
o ; .
P Complatat Neplater.—.So faras ot nfets mpd priavapes
nf Scihnduled Caste/Scheduled  Trite R S O N T
- Lo . ! c . .
separate. Complaint Bepister shonld  be Extintained ot vangoes
zvels, ]

Al reprcsentations trceived  fram peeeveed CoTamunil,
cmplovidy contining . iy fricvances Comebiints ol g e
stered in s sepister and e aetion taden fuedic e e g
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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL
GUWAHATI BENCH GUWAHATI

IN THE MATTER OF
OA NO. 27272006
Shri Lalit B.@s;gxnatal'i

...;,Applicalit
-Versus- |

Union of India & others

... Respondents

_A‘ND__ . ’

IN THE MATTER OF
Written Statement submitted bv the Respﬁndent No. 1 to
WRITTEN STATEMENT:

The humble auswermg respondents submit’ted their written

statemenl as fﬂl[m\'s

YW WA
.@§/f,«ce s fades. @’;ﬂcw &5,008. G G, 774//&
e et e o s e vt ~and respondent No.o7.@nal%..in the

above case, I have gone thmugh 2 copy of the apphcatmn served on me and have

unders‘tood the contents thereof. Save and n:xcept wha‘éever is specifically
admitted in this written statements, the contentiql.is and sfatements made in the
application and authorized to file the written statement on behalf of all the

respondents.

(b)  The application i§) filed unjiist and unsustainable both facts and in law.

(©) That the application is bad for nnn»joiknd}.er' of necessary pa‘rtie's and

misjoinder of unnecessary parties.

- (d) : That the application is alsa hit by the prmmples of waiver estoppels and

: acqmescence and liable to ke dlemlssed

() That any action taken by the respondenis was not stigmatic and some

were for the sake of public interest and it cannot be said that the decision

‘Q.,Molﬁq”m ‘;LLer~Du’r?W°e ’
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taken by the Respondents, agalnst the applicants had suffered from vice of

 fitegality.

2) That with regard to the statement made in paragraph 1 to 4.2 of the

OA, ‘the respondents do not admit anything contrary to the case. The
statements, which are not borne on records, are denled and the applicant
is put Lo the strictest proof thereof.

4} That with regard to the statement made in paragraph 4.3 of the OA,
the answering respondents beg to submit that the statements, which are
-not borne on records, are denied. This office Is not fully aware of the
averments mentioned In the paragruph . as 'the applicant verbally has
mentioned to his office colleagues in past that his one son transferred: in
the CBI and Is posted in Kolkatta, whereas In the para 4.3 he has stated

that his son is stndying in Kolkata, l“herefore, the facts may kindly be
verifted.

4) That with vegard to the sta\tement made (:‘l‘paragraph 4.4 of the OA,
the answering respondents while denying the contentions made therein
b2g to submit that the applicant is falsely correlated an administrative
action of his being transferred (o Agurtala vide the orders contalned in
PD, DE, EC letter No. 36033VLC-1/CON dated 1592006 and the
consequent D.O. Part-II order No. 47/2006 dated 19.9.2006, ‘with his
action of disobediently not moving to Dethi In the case of filing of SLP in

How’ble Supreme Court vide movement order No. 154/06 dated
11.8.2006.

1t is pertinent to mention here that the applicant was transferred In
consequence of an administrative nction arising out of oﬁlclal
requirements. is transfor to Agartala arose to fill the vucancy in ADEO
office Agartala, arising due.to the transfer of one of the L.D.C., Shri A. K.

Pathak of the office of A.D.E.Q. Agartala to DEO Jorhat. The transfer of
““the applicant Shri L. Basumatarl arose duo o the transfer of Shirt A. K.

Pathak is evident (rom the impugned transfer order No. 360331/LC-
CON dated 15 Sep 2006 (Annexure-A) of Principal Director Defence
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Fstates, Eastern Command, Kollntta. It Is also pertinent to mentioned
hore that as a few months before one 1.D.C.-.Shri Bishnu Das was

" trensferred frem D.E.O. Guwshati to D.E.O. Tezpur, vide PD, DE, EC

letter No. 360009/Transfer Polﬁcy/I/C -1/8 dated 24.8.2006 (Annexure-B)
u!ter Shri Das’s continued postlng since his date of nppolntment In the
omce of D.E.O. Guwahatl therefore a LDC was sent from DEO Tezpur to

ADEQ Agratala. ' o T |
| Copies of the letler dated 15 Sep 2006
and the letter dated 24.5.2006 are
annexed herewtth and wmarked =as

;o Annexure- A and B respectively.

Thus, it is cvident ‘n'om the above said discussion that the
applicant’s transfer to Agartala Is product of a chain ’tra‘nsfers that Shri

Bishnu Das transferred from D.E.O. Guwahai! to D.E.O. Tezpur, Shri

AK. Pathak transferred frmA.D.E.O., Arngrtala’to D.E.O. Jorhat and

3o~

Shri L. Basumatari (the applicant) transferred meD EO. Terpur to

AD.E.O. Agartala. The chain had started much bofore the said
movement order around which the applicant Is fulscly knitting his

arguments so that he avolds the necessary administrative action of the’

process of his transfer to Agartala,

In fact the applicant twice in pnst also avulded hls transfer to other

___station outside Tezpur. In the years 200D and 2003 twice he was promoted
and transferred to DEO Secunderabad vide Director General Defence
Estates New Delhl (DGDE) order No, 102/195/ADM/DE dated 22.9.2000
and then agaln vide DGDE order No./027/ ?5/69/72/0;1‘”/‘_0(‘ Locdated

24.12.2003. But vide his letter No. Nil Dated 01.8.2001 and vide his letter | "

no. Nil dated 16.1.2004 he represented on medical ground that time and
avolded his transfer outside Tezpur. This time he Is misusing the process
of law by way of false correlating one movement order, which he did not
follow to his transfer to Agartala(Copy enclosed) |

However, if all Central Government ¢mployees prefer not to serve

outside their hometowns the administration will collapse eventually.
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In the exigencies of servlce the filing of appeal/S.L.P. Is beyond
. the control of the office. It is requlred that the dealing hands of the office
attend the Govt. duty emclently and with commitment. The temporary
duty move of the applicant was time hound, hin requisition of advance as
per procedure delivered under letter No. DEO/TZP/ACCTT/2/17 dated
11.8.2006 to C.D.A. Narengl, Guwahati by hand on vthe.smne.dnte. The

. C.D.A, Guwahatl vide thelr cheque slip dated 11.8.2006 Le. on the same

dute, pussed the: temporary: TA/DA advance for Rs. 3,600/-, but due to
~ late dief;atch of the cheque by the C.D.A.. Guwahati to the bﬁnker at
Tezpur the amount was found credited, on 31. 8.2006 whlch could not be
. pald before the move. Althcugh the appllcant knew that his mnove was

necessary 8s he was the only ‘employee dealing .with the case ag the -
. concerned dealing hand, Being a local employee in the station could have

-, arranged thst sum of muney. for the time heing If money was ahy Issue at

6". ARE TR RO SN TR TN

.o T .
1 tl'v-in \ !

Poples of .the letter dated, 11. 82006 and

C.D.A. - Guwnhati... Cheque  Sjip  dated
' 11.8.2006 are_ annexed herowith und marked

as Aunnexure- ‘C’ and ‘D* respectively.

Although It is a fact that lesue of TMiA ndvance from C.D.A.
Guwahati in most of the cases are delnyed. But all officer and the
employces of the office of D.E.O., Tozpur nove to att'end, the Govt. duty
on their cwn without TA/DA advance month after month in hostile places
like Avunachal Pradesh and in far off places like Delhl and make the final
clalm of the TA/DA after the completion of the duties so that the Govt,
interest Is not jeopurdized. The sald MLO. dated 11.8.2006 was given to

the applicant, as he was the only person who has been attending the |

Guwahati High Court, - therefore he was given order to proceed to

. Hon’ble Supreme Couit along with the DEO to.assist, the, filing of S.L.P.,
. but the reasons known to him only he was reluctant to proceed- to Delht -

for flling of S.L.P. in the sald case involving M/S Noorbarl Tea Co. .

. However, as such his story of non-payment of TA/DA advance
cannot be related to his instant posting/transfer.; - «. - (... . . . 1

A
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will severely and lrreparably suffer, | e

11"+ The said M.O. though shown his dellnquenl.ness and dlsobedlenoe to

his superior authorities who had ordered ln Govt. Intereat to move to
Delhi to assist the ﬂllng of 8. L.P agalnst one MIS Noorbnrl Tea Estate in
__which-the Union of Indla hae lost ln Hon b!e mgh Court Guwnhatl which

was being auended by the appllcant but not related wlth his lnstant

 transfer." o DT S

As has been submitted above 't’he'_:.u'-ansfer of the applicant has
irisen due to administrative necessitles. If the applicant does not join the
AD.E.O. Agartala then not only the o'lller Cenlml Govt. cmployces of
this Deptt’ Will be encouraged to ,llllsoee.l_lte process of law for thelr

personal galn and cunventence, but the Govt._lnterest will also be heavily

© Jeopardized. Shri A.K. Pathak has ull‘eody "lwen relieved to join D.E.O. -

Jurhat and there is vacancy of L.D.C. in lhe A.D.E.O. Agarttlla where
incidéntally numcrous court cases aguinst the.'Gon.‘ arv In process. If the

npplicant does not join in office of ADEQ Aghrtala the Govt.’s Intcrest -

5) That with regard to the statement mndo in pmngruph 4.4 of the OA, a

" the answering respondents while denylng all allegullons mmle therein beg -

" to subit that considerlng the lmportance of the ense, whlch was attended {
by the applicant, and he was the only employee in the omce conversant :
with lhe case, ke was requlred to aselst ln ﬂllng tl\e SLP But it'is agaln

,,,,,

[

Had there been any Intention of tho competent authority to punish
him for disobeying the written order then necessary action under CCS

(Conduct) Rules might have taken agalnst lxlm But ' there was no R

intention to punish the nppllcant but the lntentlon Is to make necessary
arrangement of an LDC to the omce of ADEO Agartala ﬁ'om where an|
LDC has been uansl‘erred to DEO Jorlmt.

A o ‘ ]t

6) That with regard to the statement made in parugraph 4.6 of lho OA, T

the answering - respondents while reltemtlng and reamrmlng then \\!H

||)| 1
!..ll,",-“ ot

. Goeoco 0t
—_— ERITH RIS “..‘ ¢
A ERTARR I IR LA
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statement made in paragraph 4 (reply to the paragraph 4.4 of the OA)
beg to submit that the applicant has made false observntlons that no
initiative was made - by the respondents No. 3 and_ 4 to get his TA/DA
advance. As stated at paragraph 4 above as well as the rospondont No. 4.
sent n mossenger to dellver the TA/DA vnuchar of the applicant to CDA,,
Nurengl, Guwahati ‘with the rcquc«t to ‘Immediately . issue the TA/DA .
advance by hand, The CDA Guwahau passed the advance the same date
but it did not send the cheque of the I’AID(A ,?edo\g‘zfewtg goth of them i.e..
the applicant and the defendant No 4 ,(to safeguard the Govt, interst .
proceedsito Delhl without TA/DA advance for' ﬂllng of the SLP, so that
Govt. Interest 'Is safeguarded wlwre ns the' appllcnnt was most reluctant to .
safeguard the Govt. lnterost and vcry convuultntly disobeyeithe ‘written ,
order. . ‘ ‘ V'

;‘ .

7) That with regard to the statement made ln pumgmphc 4.7 of the. OA,
the answerlng respondents beg to submit that ;postlng/tmnsfer of Gmup
‘D’ and ‘C® staff n Eastern. (‘omm ind s the jurisdiction of the Principal
Director. Director,’ Defence Estates, Eastcm Commnnd Mlnlstrv or
Defence, Kollata-17 (PDDE) for: ndjus(:meﬂﬁ of staff and. vacancies. The .
DEOs are not related with the posting/trunsfer of Group- ‘C’, ‘D’ stafr
noy* the sume are made on the recommendations of -the DEO. It lsmm
adminisirative arrangement of the PD, DFE, EC Kolkata.
, ,=, e

As has been stated in the reply- 10 the para 4 above the

applicant has correlated his tmnsfer to Agm'talaf to lhc sald Movement '

order to Delhl for asslsﬂng to file SLP to avold hls ltransrer outside:
Tezpur Town and to avoid jolnlng Agartulu. As submitted below, in past
also twice he avoided Joining his-place of posting to Secunderabad, that
time taking a plca on medical grounds., ol T
P . . ' ’ ‘il',
" .On this occasion:.he Is: mlsuslng the process ol‘» law by Wny ‘of
_wm»rnlsrepx ‘esenting - facts - and knlttlng fulse argumonts before the Hon'ble

Tribunal. The Principal Director Defence Estates Eastem Conumand

. Kolkata issued the order of transfer vide hls letter No. 36033 lILC-IICON W

‘dated 15, 9.2006 which has already been given to him wlth tho DO part XI

ver e
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SL No. 47/2006, latter being the follow up action of the former. The

PDDE, EC, Kolkata order No. 360331/LC-I/CON dated 15;9-.2006: is

annexed herewith and marked as Annexure-*A°,

Not obeying the sald movement order though shows appiciant’s .

delinquentness and disobedience to his superior authorities which had
ordered in Govt. interest to move to Delhi to assist the flling of SLP
against one M/S Noorbari Tea Estate in which the Union of India has lost
in the Hon’ble Gauhati High Court, which was being attended by the

applicant but not related to his instant transfer.

ad there beenany Intention of the competent uuthority to tnke

punitive action against the applicant for not obeying the movement order

then there were enough grounds to initiate actions against. him under

CCS (Conduct) Rules, 1960. However, the competent authorities took no

punitive action so that the applicant himself takes corrective measures on
his part.

8) That with regard to the statement made in pnragraph 4.8 of the OA,
the answering respondents beg to submit that the applicant has been
recruited on all Tndia basis and has all Indin transfer Ilablllly. The
emplovees of this Deptt, , therefore, are also pald Speciat Duty Allowance
(SDA) ( Annexure-J) when they once posted from outside North Eastern
Region (NER) to NER. In fact the applicant has not been transferred to
far off place but he is in NER itself, Employees from outside NER are

posted in NER and vice versa in the Department.

The Govt. of India, Deptt. Of Personnel and T'raining, New Delhi
O. ¥ No. AB- 14017/27/89-Estt (RR) dated 20.6.1989 (G1-60) referred to
ns annexure-5 (Serfes) are in respect of the recruitment of regional hasis
of Group- ‘C* and ‘D’ employees who belong to SC/ST and not for those
whe have been recruited on All India transfer ifability. Morecover, due
consideration has been made to keep the applicant in the N. E. Region

though it was not binding per se in D.E. Department. The applicant has

used this OM only divert the lssuc,
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Further, the total strength of stafl in DEO 'lezpui' Clrcle lhlls
under following categories: -
Schedule ‘I'ribe - 4 (Four)
Schedule Cmtla -6(Six)
0.B. C, ~ 2 (Two)
Genceral Caste . % (Five)
Handicapped - 1 (Qne)

Out of the l‘ollm\'lng are {n the pest of L. 1), C. N
ST.-2
8. C.-2
P. 1L -1
Genera) - 1
Thus, the nppllcant is not the lone empluvee belonging to the ST/SC

Category, Poqting/trnm.l'er is made considering the work load demanded

)

in 2 particular ofMce fop placement of staff to cope up with keeping in

view of their in exigencies of service. This organtzation is a Central Gowt,

Organteation sunder Ministry of Defence, and the officer and staftl of thiy

organlzatlon has AM India ‘Cransfer linbility. As such, the applicant has |

Lbeen
not heen posted In far off place since he has n()l.Ll‘(‘(‘l uwited on Reglonal

hasis. His tastant place of posting is in NER unlv

Hence, the ples of the applicant is baseless,

9 That with regard {o (he «;lul(‘mem made in pamgmpll 4.9 nl‘ lhe OA,
the answer ng respondents beg to submll that as has been wbmltlcd
above the tramsfer of the appllcam has arisen due to administrative
necessitles. IF(lm nppllcanl does not join the ADFO Agartala, and the
work of the l)epartment Wil heavily jeopardized. Shri A. K. Pathak has
already been relieved to Join D.X.O., Jorhat and there is vacancy of
LD.C. In the ADFT‘O, Agurtala where lnudcntally numerous court
cases agninst the (..«m are in process. If the applicant does not join, the

Covt. interest will severely and lrrepar'\bly suffer.

10) That with regard to the statement made in paragraph 4.10 of the OA,
the answering respondents beg to submit that the applicant is totally
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- -— - mnlafide and has been filed this Original Application for his personal

gains while Jeopardizing the Gowt. interest and therefore the same may
kindly be rejected. '

11) That with regard to the statement made In paragraphs 5.1 and 5.2 of
the OA, the answering respondents beg to submit that ag stated prior to
postng/transfer order dated 15.9.2006, the applicant on his proemotion as
U.D.C. vide Gowt. of India, Ministry of Defence, DG, DE, New Delhi letter
No. 102195/ ADM/DY, dated 22G.2000 was posted to Secundrabad and
latevagain vide Govt, of India, Minhtry of Defence, DG, DF, New Delhl
letter No. 102/19%/Adm/I)F/Lh(‘ UDC dated 24.12.2003, the applicant
was posted on promotion as U.D.C. a D.F. O. Secundrahad. Moreover,
the applicant was given the opportunltv among others staff of D.E.O.
Tezpur to give thelr choice statlon nr posting on promation vide Govt. of
India, Ministry of Defence, DG, DE, New Deibi  letter No.
102/195/ADM/DE dated 16.7. 2001 and the then Director, Defence Estates,
Eastern Command, Calentia letter No. 360009/LC-1/XXXT1/68 dated
25.71.2001. But the applicant, instead of glving the cholce station
submitted representat.ldn for retention at Tezpyr and thus on both
nccasions the applicant declined promotion and posting/transfer on one
pretext or another, as it iy learut that he i« rimning a shop in Tezpur itself
and does not want to leave this statlon even at the cost of Jeopardizing
Govt. Interest. It was clear instruction of the Govt. that declining of
promotion/transfer docs not entitle them for thelr retention in the present
station. _ :

Accordingly to Al India transfer liability condition In this
Department and  adminlstrative reasons/exigencies, the staff can be

transferred any where in India In the public/ Govt. interest,

As such, there has been no malafide intention behind the transfer
order of the applicant from Tezpur to 'Agnnala. Moreover he has been
transferred in the NER only, It should be executed upon the applicant in
the publlc! ovt. Interest,
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12) That with regard to the statement made ln pumgmph 5.3 of the OA,
the answering respondents beg to submit that as per the policy of the
Govt. posting/transfer of thp employoes are related to their respective job
and had to be carrled out in public and Govt. interest for offective
administration and there Is no place for lame excuses, The applicant has
stated that while residing at Teipur he maintains three establishments, on

his joining to ADEO, Agartala, his cstablishments will remain same.
Thus, how does he would be bearing additional loss?

Further, since he has already claimed his permanent transfer
TA/DA advance for his famlly to move to Agartala and has also clalmed
one-month advance salary for Impugned transfer. Both the amounts-
permanent transfer TA/DA and oac month advance have been credited to
his State Bunk of India Tezpwr Main Branch A(clt No. 1‘0501732420 on
dated 31.10, 2006 and dated 06.11. 2006 respectively (uﬂcr receiving the
same from AAO bhmong and CDA Guwahatl).

Coples of the applications of the uppllcant
claiming onc month salary xmd permanent
transfer  TA/DA  advance are  annexed
herewith as 1 and I‘ .respec:tlvely und the
copies of the cihcqilo slips of the advance
salary and the permmnent transfer TA/DA
advance  nre  also  snnexed  herewith as

Annexure G and H respecuv.ely.

13) That with regard to the statement made in paragraph 5.4 and 5.5 of
the OA, the answering respondents while denying the contentions made
therein beg to submit that when the employee will move to-Agatala his
number of establishment will remain same. His pleas are hiollow and lame
excuses only. Thé transfer order issued by the administrative authority Is
in the Govt. Interest and not at ﬂ;e stance of the respondent No. 3 and 4.

The allegation Is baseless and only to avold his transfer (o Agartals,
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As has been submitted above the transfer of the applicont I;ax
arisen due {0 administrative necessitics. If the applicant does not join the
AD.E.Q., Agartala then the Govt. Interest will be heavily jeopardized.
Shri A.K. Pathak has already been relleved from ADLO, Agartala o join
DEQ Jorhat and there Is vacancy of L.D.C. in the ADEQ, Agartala where
incidentally numerous court cases against the Govt. are in process. If the

ﬂupplicaut does not juln, Govt. Interest will severely and irreparably
sulfer. In (he larger perspective as well In the present tUmes when (he
pubiic expect thal Govt. elnpi{)yccs come up (o the efficiency leve) of the
corporale wnrld,'lf examples like the. instant application succeed the

adidolstration isel€ will collnpse eventually,

14 That with regard to the statement made in paragraph 6 of the OA, the
onsweidig respoidants beg (o submit that the presest wpplication s
mercly a wactics of (he applicant (o mislead the Tion’ble Tribunal and to
get time tor retention in the present station, On his earlier transters the
applicant filed representation before the Department. This thne he has
approached the Tlon'bel Tribunal without filing representation to the
Department, Hence the present OA is not maintainable,

15) That with regurd to the statement made in paragraph 7 of the OA, the

answering tespundents heg to offer no connment,

16) That with vegard to the statement made in paragraph 8.1 of the OA,
’  7srbana/
the answerltig respondents bey to sabmit thut the Ion’ble/may be pleased

to consider the administrative exigencles dismissing the present OA.

17) That with regard to the statements made in paragraphs 8.2 of the OA,

the answering respondents beg to submit that the Hon’ble ‘T'ribunal be

pleased to direct the applicant to proceed to Agartala to his new station of

posting in Guyu. interest.

18) Tiat with regard (o the statement made in paragraphs 8.3 and 8.4 of

the OA. tie answering respondents beg to submit that the applicant is not
cntitled (o get any relief as soug™! for in the present application. Any
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~other action agalnst the applicant for wasting the valuable time of the

Hon’ble “Tribunal for his personal gains and putting ap false averments
before the Hon'ble Tribunal, for this reasons only the Hon’ble Tribunal

my pleased to dismisscg) the OA with cost and/or any other order/orders

08 iay the Ton’bie Tribmnal be deemed fit and proper.

19D Thnt In view of the fucts and clicumstances narrated above and the

sabmission made by the respondents the Hon’blé ‘Tribunal may be

plensed to dismiss the OA with cost



* VERIFICATION

/;/gL-}V,&e/LQ/&qQﬁﬂi/ LD A , aged
about Ll Z. yeam : at  present . working  as
Dsffnce. L8015 Offfeces, JRgprt G, [ogns.. |
.éﬁsam‘.,'whd is one of .thc respondents and taking steps in this casc, being
~duly authorized and competent to sign this verification for all respondetns,

do heroby solemnly affirm and state that the statemen! made in pasagraph

Ve W b Y Aa\ . aretiue

to  my *knowledge and  beliof.  those made in  poragroph

2 T 13_~ _ — boing matter of records, are

true to my information derived there from and the rest are my humble

submission before this Humble Tribunal. 1 have not suppressed anv matecial

. -

fact.

And I sign this veritication this - -@----lh duy ol Tanui—y 2.00?-:11 NEWNSSS

R

DEPONENT  R&t graar afgsid
A7 ez
Defence Estates Officer, |
Tezpur Circle \

, - ' \
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.
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Directorate ol Defence Lstates

. Ao, 360 33[/,66—(/&?"/ INUESOUS S~ L/ORIINY ’ /g/\,(\(;)q,f g /49.,

. e : " Min. of Delence, Bastern Command
@&7 13, Camac Street (7' floor) ‘
e ) ! | é;\;:;'uf‘_ii':f,::‘g(v)lll\'{l“l = 12 DL g Sept;2000. J ﬁ,‘o
'l'l\Q‘,Dcl‘cnce' Estates Oflicer
\/ﬁl'ezl)ur Citcle [ Jorhal Circle
The ADEO
Agartala
Subject. ~ Posting/Transfer : Group ‘C’ Clerical Staff.
1t has been decided to make the following posting / transfers :
Nanu,(b/Slnl) ' l"'x‘jom o Remarks
\
(@) Srit AK Pathak LDC _ ADEO Agartala DEO Jorhat - Against the existing

vacanty.

ADEO Agartala * Vice Sh. AK Pathak

(b)  Sri L. Basumatari, LDC DEO Tezpur
: .» : transferred

2. The above oﬂlc.mls may be relieved of their duties nmncdmte\y aller payment of
l/\/ DA advance. — '
3. The dates (FN/A/N) of Ilequlshmcm/dswmplnon of duty by the oflicials shall be
intimated to this Dte. after the event. , f <~
: _ R
| | /v/ g
\ Principal\lpjrector
\ Defence Estates
Eastern Command
Copy to:
1 The DG DI, Delhi Cantt.
2. "The Joint Director, DE, Shl“()nb
3. The CDA Guwahati
4. The AAO Shillong - -
tnternnl Caso Ilio No, ?()()()()‘)/I (-l ) \
No.360009/LC-1/Rep
No.360060/LC-1
]
. |
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"_The DEO Guwahati’
Guwahali Circle :
(ruwulmll 781003

\
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|- ln360009/| it .hl Polic \'/LC-I/S-
Directorate of Delence Listates
Ministry of l)«'lum Fastern Cormnand

13, Camue Street (/

I(()H\ata 700017, DL

B

ltoor)

Q}“ May, 2000

IRAN\SI*LR POSTING IN RLSPLCI OF GROUP C & D Sl/\l )

Under the power clelogat’ed {0 thc’l’tincipal‘Ditcclm vide DG DI New Delhi letter

No.102/195/ADM/DI/LDC- UDC/2003 dated 25 Nov 2005, Shei 13,

Das 1L.DC in the

office of DEO Guwahati is tumslcncd and posted to the olhcc of DIEO Tezpur against

the existing vacancy ofLDC

2. The date oF|ullnqmslnmnl/asqumplmn-nl dullcs may please be intimated to this
Directorate immediaely-afler the event. ’

Copy to :-

1. The DG DE New Delhi

The DEO Tezpur Circle -

3. The CDA Guwabati '

4, The AAO Slnllons

5. Float Copy
Internal: . -
|, Case File No.360009/REP/LC-1
2.0 Case File N0.360060/L(_3-.1
o""":::"?‘-.
s :\{- Ay T r '\'.\ "\‘,‘v
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e " S e 10271357 ADM/ bE &
i P Government of India, 0,
: ‘ : Ministey of ODefence, W
A~ ' - il ,&Q>" Dte General Defence Estatis,
. 'i>" : . ' . wWest Block-4, R K. Fuiai,

To

New Delhi - 110066.
Dated the _ . Sep., 2000.
o Pt

The Prinoipal birector/Director,

Defence Estatés,LMinistry of Defence, . : -
CewtraifsouthérﬁfEaétérn/w’steranorLhern Command/NIDEM
LUCKNOW/PUNE/CALCUTTA/CHANDIGARH/JAMMU/DELHI CANTONMENT .

SabJect : PANEL FOR_PROMUTLON FROM UDC TO T.A. AND FRGH LDC
LO0_UDC CONSEQUINTIAL PROMOTION/TRANSFER/FOSTING IN DEFENCE
ESTATES CRGANISATIGN. S

A D.P.@ixwas held to recommend the name of UDC and LDC for
promotion to the post of TA (Pay scale Rs:5000-150-80G0) and Slsle

- (Fay scale Rs,4000-100-6000) respectively in Defence Estates

OUrgunisation.  The panel drawn by the DPC and approved by the
Compatenl authority 1s.cliculated as wider :-

‘

REGULAR PANEL OF TA

I D.B.Nalkﬁnde (Slnce retived on 30-6-2000) .
Z A.N.Mondal . :

3. U.N.Sharma . -

R Mohid. Shamimuddin

> O.F.Shaima

0. J.CoMishia

7. Gaurl Shanker

3. J.N.Gupta . . - o ’ ‘ S -

S. Smt.V.Visalakshi ,

10.  Rain Saran Saxena

i1, K.Sukumara Menon

iZ. Dulal Chandra Sharma

RESERVE PANEL OF A -~

i. 7 N.C.Saha : ‘ ‘ L ,
Z. Rafianuj Goswalil

3. Smt.Santamma Kurup ™~
~4.  «Smt.Suresh, Mahrotra

5. Kol Passi .

§. + N.Mani Prakash

7. V. T.Pardhl

8. J.C.Acharya

3. Sit.Rakha Rakshit

10. U.D.Deshipande .. . \, .

- i ’! A ’___w-;:_:_,,, e e -
\ . N
\ o

4:2> éécz :Zél?“f476é9%fi

et s VP

1
|
:
|
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BE;L;M,L.M WsNEL oF umc - s
i = K&fﬂl’;la . )K-(» ~ =

—_ Z. Sl Fhilomles Moidal N
3. il Sadnan Chakoobor Ly ‘ﬁ '
£1ﬁ k. Chandra Kant Das |
oo, St Al KL Muirmd y
6. Smt. Susama Mukher jee
7. a4 3anchuowa
8. R;A.Sharma
9. ‘HbUUL Rashid
10, PIdeuhdalun
{1, VijJay Kuwmar Sood
12, SaLvir Sinah Yadav
i3, &QL.SandhyéwS&ha~-m ~— -
P 4. Smt.Prem {.Lata
/¢7A5. Shanka: mo Chowdhuiry
7 {6, dearum Pathak
17. Tdibem Ltal ' .
. Lalit Basumatari
iS. D& Yadldh
26, Kum Asha- Lata b. Lhann
21, SML.Ndthfl Mukand Potnis .
22. Kuldip Singh : '
23. Ram Jiyawahn
24. S.K.Ghosh
26. GJT.Galkwad
26. Smt.Anjall Tarun Bagohi
27. Govind Bhatnagar
Z28. Chhatra PFal
RESERVE PANEL OF UDC -
. RJA. Sitah
2. Smt.herbhajan ueherwdl
3.  Ighwar Oass T
4. Harvinder Singh
5. F.J.Alat
6. Sunder Shyam 3
7. Smt.Alokananda Sengupta
8. Stit.Sundershan Gupta !
9. Rajinder blngh
186. D.D0.Gite
1. Smt.Lazmi Bai Jharia
12. Smt.Usha Kuldip Kaura
13. M. Appa Rao-
14, P.K.51idhanta N
Z. Consequent to the above and wilith the appkoval of the
competent authority the following UDCs aie ptumot as TA and
-posted [as under :- N '
31. HName F i oiii To
No. 54S5hird
I.. _AJN.Mongal DEU Ldlbutt& ba Dt
" Z. U.W.Sharma "DEO Jor ha Ute DE NC Jammu
¢ 3. iohd. Shamimuddin . DEOo Ddhdpur. Dte OE WC
' \ A Chandigar i
\ 2 A
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Name
S/ShrL;

- 5.8, Kamble

Smt. Ph;lumlna Mundul
Smt. budhan Chakroborty

Chandra Kant bas

,LLgm

5ub-0ffice
Altimedhagan-
(DEU FPune)
DEO C&lcutta
DEQ Caloutta

DEO Tezpur

To

DEO Mumbai
ADEQ Agiatala
ADEO Agartala

DEO Mumbal

CSmt.AL K MUrmu

*Smt.Susama Mukherjéa
\:L

J bdnbhOWd o

R A bh&rMa

.'Abdul Rashld

P‘Vgsundmwan

V,VijEY'Kumér Sood

Satvir Singh Yadav.
Smt.Séndhya Sahav‘
Smt.Prem Lata

Shankarmo Chowdhury

Dte DE EC
Calcutta;

DEO Jorhat
DEO Agra’@wf

Dte DE LC
LUuanw

DEQ Chennai

Dte DE wWC
thndxgath

DEO Jaipur
\ )

DEC Calcutta

Dte.DE wC
qnandigarh'

Dgo Tezpur

DEO Vizag

DEO Vizag

DEU'Ahmedabad

OEO bLLUHdLIdbdd

-

rUEU Banhgalora

DED Bangalure

DEO Meerut

DEG Mhow

DEO Allaliabad

DEO Auibila

DEO Pathankot

Jayaram Fathak
Tarsem Ldl

LdllL Bd;deLdrl B

DED Jor hat

UEO Jallandhar

ADEO Agartala

ALEQ Karwar

ADEO Port Blair

DEO Sacunderabad

D. Yddldh E.'

Kuii Ashé_ﬂé}a D.Chavan

DEO uebUHdefdbdd DEU Mumbdl

DFO Pune

iSmt.Madhuri Mukand Rotnls DEO Pune

~Kuldip Singh

Ram Jiyawan -

o) .

DEO Pathankot

LV DEO Lucknow

:Dte DE

sC Fune

. DEO Punse

DEQ * Jammu

DEO;Jébalpur

g B N
LAl et en oo e e
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| , T Lo ;.
ho  The offiolels hromoted mnd pousted vids para 2 and pors o
ybuve shall submit th@&%ﬁacceptnnuﬁ/r@Fusal Wl promolion Ly thgﬁ
SR Gmnmrql witlhin 15 days of recelpt. of this order. T8 may bLe
_brougﬂt o the notice of Lhe offlclals thatl. declining of
Promotion/transter does nol entitle Cthem Tor Chellr retontion L
the bpraseat . station. According to all India Service liability
condition and adninistrative reasons/exigencies, the $taff Can b

transferred anywhere in India L public iuterestwf'f .
5. The above Pfficlals who accept the Promotion way be raedlaved
OF their duties lnmediately after Paymenlt of TA/OA rAdvance.
, BEPRESENTﬁ'IONSWREGARDING CHANGE "OF STATION OF PO$TLNGWMILKHNQI
- BECENTERTAINED. - ST

A

G. The above officials have been promoted to the post Cal'ying
duties andjrgsppnsibilities of greater Lmportance than Uhe post
hgld by thems as such they will have the option .to gat Lheir pay
Tixed from' the date of promution or on the date of accrual of

next increment in the lower post, .o

7. The déte$ '(FN/AN) of relinquishment/assumption of dutias
shall be ihtimated to this Dte General inmediately after the
event, ‘ R A |

8. Frincipal Directors/Directors arae requestod to. ensure that

conmunication ragardihg,acceutance/refusal of promotion reaches
this Dte G%neral Within 30 days of lssue of Chis order Tailing
which it would be deemed that the officliml has refused propotion
and the next official in Lthe panel will be promoted.

9. IMPORTANT INSTRUCTIONS 2= 1L may be brought to the notice of
all concerned employees Chat while accepting the bahefit of ACP,
Lhey deemeg to have g¢given their unqualified acceptance for
regulat promotion on occurrence of vacancy subsequently., In cosy
now they refuse to accept the higher' post on Fagular pmromotion,
Liiey shall be subject to normal debarment for regular protticn
as prescribed in the general instructions in this 1 egard
adversely affecting the ACP gréanted and also their eligibility
for second financial Upgradatioh under the scheme, as the case

may be, - L A
! : ' }\ ' sy
. . . L - . - ' ...-;_)
ot ) ’ V‘s‘.:':-_g,;,.m::.__ et e ma s e v s ime . n e v o
: - ~ ) for Director General
_ : , R S Defence Estates
Copy to := S ‘

The Joint Diréctor.'UE. Shillong.
All'conLerned DEO/ADEO.'
The CODA; Cé;trai/EasthnXWQstern/Northern/Southérn Cointuznds
‘ LUCKNOW/CALCUTTRYCHANDIGARH/JAMNU/PyNE.
The coA?Hqu, “6° Blook, New Delli-110011.
 .AGG (Co@rdi. CAO/A-%(B). | CAQ/Tiuve,
The Geﬁé»al Secretary, AIDELA, C/0 DEO Lucknow.

L..f .
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| (}G’ No. 102/195/Adm/DE/ LDC-UDC
Ay — Government of India, »
54 o Ministry of Defence (DGDE)
: o ~ West Block -1V, R.K, Puram, &
New Delhi ~110066. :
Dated /@{’ December, 2003.
To,

The Principal Director/Director,
Defence Estates,

Central/Southern/Easter n/WeqLex n/Northern/NIDEM
Lucknow/Pune/Kolkata/Chandlqarh/Jammu/Delhl Cantt.

- SUB: PANEL FOR PROMOTION FROM LDC TQ UDC ( GROQUP 'C’ NON ~
' GAZETTED ) IN THE PAY SCALE OF RS. 4000-100-6000_ AND

CONSEQUENTIAL - PROMOTION/TRANSFER- _ POSTING __IN
DEFENCE .533]; ATES ORGANISATION.

- ADPC was. held to recommend the names of' Lower Division Clerks  for
promotion to the post of Upper Division Clerks in the, pay scale of Rs. 4000- 100-
6000 In Defence Estates Organlsatlon The Panel drawn by the DPC s circulated

as under'

REGULAR PANEL

Sl. | Name

i 2R WAL ke 0 e S
) X

No. | (§/Shri) ] '
1. .| S.S. Kamble, (SC) | |
2. | Smt. Philomina Mondal, (ST) )
3. !| Sadhan Chakraborty. , - !
4. ‘| Chandrakanta Das, _,_A(_.Sicﬂ)______ e
5. | Smt. A.K. Murmy, (s ST
6. | Smt. Sushama Mukha 1e¢ ____________ oty .
|7 | RA. Sharrna _ ET G»\
: -1 8. 7{P. Vasundharan . R | 7% : !
. 9. |SatvirSinghYadav . -~ SN @( -
k 10. - | Smt. Sandhya Saha e ot '
/\O : 11. | Gurdial Chand, - - (8C) o ///
12. Sh_ankarmoyVChoudha_r\y :, s
VWC | 13, [Jairam Pathak, ~__ (SC) _ "
! 14. |Tarsemdbial, . (SC)
W \\0‘/\ _.~[15_ | Lalit Basumatari, _____(ST)
¢ v : ; '
§ @ﬁ (Contd. P/2)
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S‘I. 1 Name - AL R ;W, ‘
No.i (S/Shi) = e
16. | D.Yadlah (ST)
1/. | R.A. Shah X '
18, _1.5mt. Harbhajan Geherwar

9. | Ishwar Dass, (SC)

Sunder Shyam _

Smt. Alokananda Sengupta

R.N. Mandal

Vishal Walia

Badrinath (0OBC)

Smt. K. Aarathi, (SC)

Satish Sharma

Smt. Jaswinder Kaur___ (SC)_

Vinod Sharma

L M. Murugan,

__(0BC)

Tota Ram ]

Puttan Lal

.Ajay Kumar

Smt. Veena Kumar, (SC)

R.K. Maurys, ‘ (0BC) -

.Smt. Ritu Sharma

. S.V. Borawar - (P/H)

Smt. Madhavii Bhargava

wwwwuwwwwlNNlNNNNNNNNH
CO\JO\m.buNt—-*O'ww.\JO\m»w[vf—*uo

| Bishwanath Prasad

\ESERVE PANEL

R

Sl. | Name

No. | (S/Shri) | .
1. [ Smt. Sudershan Gupt:

2. | Rajinder Singh, -~ \ (Ex-S)

3. |DD.Gite L
| 4. | Smt. Lakshmi Bai Jharia, _ (SC)
| 5. | Smt. Usha Kuldip Kaura

6. | M. Appa Rao, . (5C)

7. | UK. Saikia

8. P.C. Barman, . (5T)

9, |Smt.SumanBala .

10. | Kum. G. Vara Lakshmi,  (0OBC)

T , .‘

I f%.“ /

(Contd. P/3)
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e Consequent to the above the following LDCs = are promoted on regular basis as
C’?J&Cs and posted as under - - ™
| sl. | Name ! T Frem T T Fo T [ Remvarks T T
_No.| 5/Shri .ﬁ B S
11 8.8, Kamble, . (SC) | Sub-office . DEO Pune | Against existing
ol ‘ e woee| ANMednagar vacancy
2. | Smt. Philoimina Mondal, (ST) DEO Kolkata DEO Kolkata Vice Shri AN,
o | Mondal, UDC
: el b |reliring on 31.12.03
3. | Sadhan Chakraborty DEO Kolkata DEO Against existing
o o e Secunderabad | vacancy N
4,~T Chandrakanta Das, - (SC) | DEO Tezpur ADEQ Agartala | Against existing
i | ) o - | vacancy
{5 |Smt AK, Murmu,  (ST) | DEO Kolkata |DEO Against existing 7
, NN _Vishakhapatnam | vacancy .
6. | Smt. Susharma Mukharjee: DEO Kolkata | ADEO Agartala | Against existing
. b ' N vacanc L
7. | R.A. Sharma! | DEO Agra '\ DEQ Jabalpur /\gainsg/exlstlng
. e e | e i pVatancy ,
8. | P. Vasundharan | DEO Chennai DEO Chennal Against existing
] o ' o )vacancy
19, | Satvir Singh Yadav DEQ Jalpur DEO Bikaner Against existing
Y I e Jvacancy. —
1 10. | Smt. Sandhya Saha - DEO Kolkata | DEO Danapur Against existing
. ‘ " 2 e vacancy
11. | Gurdial Chand (';C)- DEO Ambala | DEO Bikaner Against existing
] : s vacancy
12+ Shankarmoy Choudhury DEQO Tezpur DEO Jorhat Against existing |
E ‘ - | vacancy
_.‘.1_3__ Jairam Pathak “7(SC) | DEO Guwahati | DEO Tezpur Against existing
, R R - vacancy .
‘14, | Tarsem Lal, (5C) DEO\JaIandhar DEO Bangalore | Against existing
A _ , o . - vacancy.
15, Lalit Basumatari, - (ST) |DEO Tezpur |DEO Against existing
= - 7 ' Secunderabad vacancy
16. | D.Yadiah (ST) |DEO DEO Bangalore | Against existing
| 3 Secunderabad | " vacancy _ .
'17.[R.A.Shah | (P/H) | DEO 0 Pune Dte DE, SC, Against existing
o 7 Pune | vacancy |
18. | Smt. Harbhaj'an Geherwar DEO Delhi Dte. NIDEM, Against existing
- '~ ' o NewDehi __ |vacaney

o



i
|

e

V. S R -
7 SR 1
Ll Sk | Name From To Remay ’é S
_—1.No.| 5/Shri : :
¥ I'19. | Tshwar Dass, (SC) | DEO Chandigarh | DEO Pathankot | Against existing .
: : " | vacancy
20. | Sunder Shyam DEQ Delhi .| DEQ Meerut Against eylftmg
N . S DO N vacancy
21. | Smt. Alokananda Sengupta DEQ Kolkata Dte DE, WC,  |'Against existing
ol e w || Chandigarh___ | vacancy,
22. | R.N. Mandal Dte NIDEM DGDE HQ, Against existing
— o New Delhi | vacancy
23. | Vishal Walia DEO Delhi DGDE HQ, Against existing
{ I : L New Delhi | vacancy
24. | Badrinath  § (0OBC) | DEO Allahabad | Dte DE, CC, Against exisling
i — L Lucknow  1vacancy
25. | Smt. K, Aara_\th.i, (SC) | DEO Bangalore | DEO Bangalore Against ex1st|ng
- N vacancy
26. | Satish Sharma ~- Sub-office DEO Jalandhar | Against existing
‘ A Rajourt : vacaney. ... . 7
27. | Smt. Jaswinder Kaur (SC) | Dte DE, WC, .| Dte DE, WC, Against eybtlng
- ' ‘ Chandigarh Chandigarh | vacancy
28. | Vinod Sharma DEO Delhi DEO Ambala Against existing
) vacancy o
29, | M. Murugan, - (OBC) | DEQ Chennai ADEQ Cochin Against existing
_ N ' vacancy )
30. | Tota Ram | Dte DE, WC, DEO Bareilly Against eViStmg
Chandigarh | vacancy
31. | Puttan Lal - (OBC) | DEO Allahabad | DEO Ahmedabad | Against existing
. | _ v lvacaney
32. | Ajay Kumar DEO Blkaner DEO Chennal Against existing
L | _ T vacancy
33. | Smt. Veena Kumar, ($C) | DEO Pathankot | DEO Pathankot ‘Against existing
‘ | / vacancy
34. | R.K. Maurya, i, (OBC) | DEO Allahabad | ADEO Port Blair | Against avisting |
' - gyncancy
35. | Smt. Ritu Sharma DEO Delhi DEO Delhi Against existing
o L | vacancy .
36. | S.V. Borawar (P/H) | DEO Pune DEQ Pune . Against oxis tmg :
b : viiriney
37.|'Smt. Madhavi Bhargava DEO DEO hgainst existing
Secunderabad | Secunderabad | vacancy
38 | Bishwanath Prasad DEO Danapur | DEO Mumbai Against existing

Lvacancy

(Contd. P/5)
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3. If-any of the ab‘oye said official is not willing to accept the promotion and'Transfer,
- he/she be informed that he/she has to bear the consequences to:such refusal as per existing
Govt. orders/PoIicy and will also not be entitled for upgradation under ACP Schemes.

4 It may also be brought to the notice of the officials that, declining of
promotion/transfer does not'entitle them for thelr retention in the present station. According
to All India Service Liability condition and administrative reasons/exigencies, the staff can be
transferred any where in India - in public Interest. - ' ' ,
5. The above officials may be relieved of their duties immediately after payment of TA/DA
advance. Representation regarding change of station of posting will not be entertained.

6, The dates“(F\N/AN) of relinquishment/assumption of duties shall be intimated to this
Dte. General immedia‘ge after the event,

7. Principal Directors/Director are to ensure that the communication regarding
acceptance of promotion should reach this Dte. General within 30 days of issue his order -
failing which, it would be deemed that the official has refused promotion and the next in the
panel will be promoted. c '

-t _“,// .
. | .L Ror-Difector General
J \ Defence Estates.

| | ]

Copy to:-~ A \
1. PCDA HQrs "G’ Block, New Delhi.s
2 The PCDA/CDA o

Central/Southern/Western/Northern/Eastern/North Eastern.
Lucknow/Pune/Chandigarh/Jammu/Patna/Kolkata/Guwahati.

3. DEOs Concerned. Tezpwvs >~
4, - CAO/A-2(B) -~ N !
5. CAO(Move) = ., : :
6. DGDE, Coord. - ~ ) :
c 7. The General Secretary, AIDEEA, C/O DEO, Lucknow Circle.
¢ i
1 \
\

|
|
|
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LAPAI«%JG* PIC SURGEON oand -

Diabivlos LO'\J«‘(‘ A )

Trained in Laparoscopic Surgery (Mumbal) :
Trained in Laparoscopic Surgery & ({ SGR Hospntai New Dellu)
Formerly Fellow in Diabetes Research Centre, Madras

Chamber : EMM HOSPITAL & RCSEARCH CENTRE, Tezpur ‘B‘x(03712) 30379
Rasidanco @ Bx, Potlee L, Tagpue, /\wnm . T(03712) 31105

L&

CONSULTING HOURS

Mon, Tue, Wed, Sal,
Fri:9amto 11.30 om

9 amiol pm

&

SUNDAY : by pelor bppolntinont only

Life Momber of—

IHOIAN ASSOCIATION OF GASTRO MITESTINAL £31D0-SUACED IS
ASSOCIATION OF SURGEO!S.OF IHDIA

IMDIAN MEDICAL, ASSOCIATION
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L Trained i Laparoscople Surgory (Mumbal) - 7 PRIy ol
Trained in Lggaroscopic Surgary &'( SGR Hospital, New Delhi) ' ‘

Formerly Fellow In Diabates Research Centre, Madras

Life Mambor ofes
HOIAN ASSOCIATION OF GASTRA INIES TihAL MO0 SURGAQNS
ASSOCIATION OF SURGEOHS OF 111iA

Chamber : EMM HOSPITAL & RESEARCH CENTRIS, Tozpur: Ti(03712) 30370 HOAN MEDICAL ASSOCIATION
Residence : £x. Police Line, Tezpur, Assam . T:{03712) 31185 . ASSOCIANIOH OF MEDICAL SCICNCES
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.u\l\ \] ‘\] SPORT

BLOOD SUGAR
S 2 VVAR

_-Fasting 7 {)5
Post - prandial
Random_
\\\ .
BLOOD ) UREA

SERUM CR CRCA"HNINE
SERUM BILIRUBIN (TOTAL)
SERUM BILIRUBIN (DIRECT)
SERUM. CHOLESTt:nOL

SERUN TRYGLYCERIDE

SERUM URIC ACID

SERUM M SODIUM
SERUM PO1ASSIUM
SERUM’ LITHIUM

my% 20 t0 40 e SbaliPA
mg% :0.41t0 1.2 —29%
\
mg% 0.2100.8 ~z0
. mg%
mg% 119'0 o 297 wgr.
mg% Mala 601z " 5p I
A Fem ale ¢Ci d0my 9,
mg% Male 3.5 :. = nmeots
: Female 2.5« M
|
mEq/1 136 10 122 A, Cq,‘J
mEq/1 4105.6 iy
MEq/1 0.410 0.8 - 14
) (Recommen -z Level)
\ ! ‘
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ICAL L/-\BORATOPY 2L -
NzlwAmolapatty Tezpur 784 001 & 20843 «
! !
| . ’\Iorking Hours BAM. to4 P.M, S . SUNDAL\;LOSEE,
Exan. . Raqd. LIPID PI?O/‘/I 5 ,
.u.(««r,((n(l‘ ../(n....,.../..-)n((,)(l WINL e LJ\/\«\ .....................
Lol b O L 19.‘)::::":"';":; ..... TR Do |
Exam. Repory : o ' o
. L . | o o
Scuun Cholu (mol‘ 230 mg%
”OkChOlColeFOl ¥ mg%
LoL Cholestuol / Ly »I mg%
VLOL Cholesterol _L/.é/ mg%
Serum Triglyceride 2 Z_D mg% |
‘ . .Total Cholesterol o
Risk Ratio : e et Y )) ()
L C,llulo.,(mul -

] ST Yo .
' . Pa(ho} g/!t> ‘
Expected Values.;
. ! )
Chalestero| S 1150 to 250 mg 7o
HIL Cho'esterol U Men. 35 to 55 mg"s
_ " Women \: to 65 mg%
- LBL Cholesterol Less than 150 mg%
VLDL Cholesterol ~ Less than - . 25 mg%
Szrum Triglyceride Men . 60'to 165. mg%
. Women 40 to 140 mg%
Sizncard Risk Ratio - : : 3106
~ -
"
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. Tk ‘," ) “ P/\THQLQG!LAL LABORATORY "
Vo e
T ‘ Y, New Amolapauy, Tezpur-784 001, B 20843 .
‘ y Working Hodrs :8 AMto 4 P.M. SUNDAY c !-QJ .
h A St e 4 e ad -
] - , =
i i ‘ 4( }:muu..ﬁuml Rloml for_sugay, Uren, Cmmlnm" By,
[ { , Dste ! / )(’T‘l‘ holesterol L. Triglyceride,_Uric c_Acid, Sodium Poiaswrw s, _Lithivm )
Mame....... .. ' L(—L(_,} /( ....... CB’UJ U. /r\,_,;uél_/ .......................
j ‘ L‘And\lbe.('] by D /» L ,;(/«\ / ................................. J
; 1 ! Rl EXAM REPORT ' NORMAL VALUES
I -
[, b : '
| BLOON SUGELR e
{ ‘-// l\fas:.:\g /5 [) g% 8010 120 mg»
i . A . :
!-' , 1 Pos%-Braggiai /(f!,{) ’ mg% below 160 My
! ' ' Random mg %
; ; . ‘ S ‘
B R .QL\.Q..O..D.LLBE'& ‘ - : /' mg% 20 lo 40 myx.
' ; SERUM CREATIING [ mg% 0.410 1.5 mg¥.
“. . . / . '
| ' + SRRUM BILIRL3I (TOTAL) /T ma% 0.210 0.8 mg*™.
: SERVELBILELS LLQIRECD mg%
1 . — =
| SERUM.CLOLE ;s_]‘_g,[gp__;, : ’ my % 150 to 250 mg% ‘
i . , .
;‘ SERUI TRIG YCERIDE ' mg% Male GO to 185
. ' . Female 40 to 140 g%
SERUMURIC 221D - o mg% Male 3.5 to 8 mas. .
' Fomale 2.5 to 7 b
e/ E30 Lo 142 mig/
X -
_mEq/t 410 5.6 méq 1
!
mEg/1 041008 mzq't
\ (Recommended Lrvel)
i - Al o ‘)\,/l
’. 'VrI{'l"f\' oY
! : e ' \‘ .
; ST o FA?HOLOG/QI 5 4 L
; . ‘ . . . . )
' ~
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TEZPUR PATHOLOGICAL LABORATG;M
. New Amolapally, Tezpur - 784 001, % 20843 '
! Worklnq Hours 8 A IVI tc» 4 [’M SUNDAY CLOSE‘?/_I

X

| | T g Tl o o Sns Ve Cannlinlae. Ml )

f A6 h. L0260, halusionsl Jrioivenido.diinAold. Aasivo.
Data ., ”)0 (3 \5 6 .,J.- SJ::J

i t’s:lm_un
' !
o MaME . (. 41_,(,.( Jé’(‘v\) Ckr\'\_ﬂv(.m.a......... ............... TR 'I
i
Advised py Drvvens S e TP e e s s J}
. EXAM REPORT NORMAL VALUES
RLOON SUGAR ' : -
. Fasting - ] 0 mg% | 80 1o 120 mg%
i | 2 _
\l‘un( penndlid / 2 O . my% halave 1HOQ n %
Humlun\ - g7
LOGLLNIBEA _ ] mg 20010 40 MY
SERUM.CREATINING mn% 0.4 10 1.5 mg%
SERUM.BILIRVBINIQTAL) ma% 0210 0.8 mg%
SERUM BILIBUMNRIBEGTY ' mg% '
RECRONN U(\HS 11 ol &erum 0 to 40 Units/litie of Surum
bGP \ e ' sUnits / 10l Serum 10 35 Unitg/libie of Serum
SERUM GHOLESIERQY, mg% 150 1o 250 Mg
SERUMIRIGLYCERIOG -+ mq% Male 69 10 165 1ma%
Serum i e [ioe : Female 40 1o 140 mg%s
1
' |
SERUMLIRIC ACIL mg% Male 3.5 10 8 mg%
T rcm'\h' 2.0 7 mg Y.
su\u S0IUM ' . mEg/ 136 to 142 mbta/t -~
SERUL, 2ZCIAGSIUN / v mEqi 410 5.6 mEg/
SERUMLITLIUM : meq/ 0.4 t0 0.8 mEq'}
pnERmmm— / ' . (Racommandesd Level)
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S ‘ The Principel hircctoxr

pafence EBstatealQ.EeCo
13th Camac St.,{7th rloox)
JOLINED = 37,

( Through propex channal )e

subject = Sibuwigsion of prayex petition regarding
pogting/transfer in xespect of ghri La3An
gasumatqriﬂLDC(Pt) of Deﬁaooﬁggpurxcigg;gx

] A

rospoctod’ Madam,

: Roference Dte-Gonl DefeNow Dalhi lottaer No.102/195/n0m/f
DIE/LDC-UDC Atds 24=12~2003' |

2. ~ Mogt humbly and respoctfully I would 1iko to roguest
your goodself in the matter of posting/transfer and submittiog
following fny lines for your kind and‘sympatic conglderation ploaaca

1) That following tho posting/hrannfer ordeor 0f DaG.DL
New Delhl vide letter NO,1.02/195/208/DE dtd.11-8 ~1294
I proceeded for auty and joincd in tho offinn of 2REO,
Agartgla and parformed my duty very gincercly and aft-
er completion Of S~ycars 4n that remote area Depli.has
transfored mae congidoering my various problems apd 1
had jodned 4o thio offloo only on 002,907,

41) That although tho Deptt had transferred me without .
- promation: X joined. in the offico oflhnnophgartala
without heositation, Now the peptt has gilven m2 promit-
ion, but it ig ny misfortune that duc to my phyaical
conditlon I am not in a posltlon to accept the pronut-
ton, Beosides from the last four years I am suffering
g¢rom high blood pressurs and. Dlabotlcs otc and a5 2
result my health condition is doteratdng and at prosent
under treatmoentl ror this illness I have to face tuo
incidents in Maxch/1998 at Agartala and In July/ 2000
at Guwahatl while X was on tampprary duty with the
DEO,TezpuUr. 8O0 in this £ ail health condition iv 4s
not poasible fox .mo to traval a long distance L£odning
the risk of my life which o Qangexcugs £0OX MCa Tnthin

. connection I have already subnitted a Medlcal ceortifi-

" . cate and prescriptlon obtaincd £rom my congpuleing
poctox, llowever, . a werox copy Of Medica) Certifiicate

° datod,1~8~200{\}s oncloged for your peroual plenses

111) Besides. thlo, my ulfe 1s also gu€fering fTom hynostan:
- gion and chronlc Gastritisand aleo guffering from shou
' 3der/ioints pains for vwhich she ig unmhle o 4d° bard
works ‘even ehe canuot roach upto brugh halr . factening
holts due tO Alfficully 1n :ghoildex mavementa i oany
directions. In this connectlon a Medlenl Cortlflcats
dated G- 012004 and prcscription ohtained From the
consulting Adpuntuxoe Therapist aroe enclosed  hovoull
} for your Kind porsual pleasce
jv) It ig, theraolklorc, nncessary that my presonce at home
is dmpesative since no perasdn is avallabe to icokaite
my ailing wife who nceds regulax modicatlon gnd pexrao
pal help. ror her long held 1llneos has coused grickt
and habitual worry at my homncs

| P

Conbal oo _wn 4400
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v) That I an a-low pald amployoe and at presont
maintaining threae establishmentg at differant -
atatlons as my oldar eon 1y atudying M.Teach fu (7,103
at Bangaloro and my younger son lg studyibg ... 0.
8t Guwahatl Medical college Guwahati, $o, this
transfer will thrust me Jnto distress conditicn
specially being a low pald staff and it will aleo vory
hadly affoct the careers of my son'a higher aluention.

vi) That as faxr as day-to~day function of this offico ig
concerned, presently I am holding tho charge of Logal
and Acquilsition gectionsg, Besldes thias, I am doing somg

“Miscleneous works of this office. I am also contaeltlng
the SreCeGeSeCo Of Guwahatd High Court/Addl D.C.Yanpvis
/DY Leogal Adviner of M,0.L. Drahch gnctt at P dlptn.
That 1t S also in records' that due to sudden 1lilness

Cee of the then DEO,Tezpur I had representated tha D,E.0,

‘Tezpur alongwlth JoDeShillong/DEO,Guwahati Clrcle and
. attended the DEO's conference held at 101 aroes In
1‘ &hillong and also countered/termed the allegation lovo-
“1lled by the Local Military duthoritiecs againo* D.E.QO.
Tezpux in solving some pending cases whera 7 have
amply explalned tho follow up action taken by tha DEO
Tezpur, .= ,

3 : In view Of the above fact and circumstances, I earncgt—~
ly redquested. your kind honour to graciously consider my oconomic and
social obligations on Mumantarlation grounds which wero true and fach
Pleoase accopt my petious submission oo a speclinl cano on merit and i
explore the feagibility to adjust me Ain this office giving innitwx
promtion in the existing vacancy of UDC's vacant poasts In thig
office ( 3 duthorised 2 held ). o

, That Madam, for th#? act of kindness I ¢hall be
groeatful to you for all my life.\ Hope my prayer gets a patient
hearing and I request your hounty to be bestowed upon ma and my

Thahking:yéu in anticipatiqn;

1}

~ : .
~ Youre faithf?}lyp
' | ‘ ‘ : ’75421,MJ31I 1

Dated s~1G=01~2004,! - , ( shri Lalit Baswmatavid ) -
‘ t o * : . L?DOC.~(Pt) 0/0 PDale Uq
Tezpur Clrcle,

° .
g . ‘ . \ . o
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, 2% - Fri:9amto 11.30 am |
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Xy 3 In%rigaroscopic SUVQPIY (Mumbal) SUHDAY ¢ by pilor appalntvont anty <
/&fi“i intparoscopic Surgery & ( SGR Hospital, New Delhi) — ~ o
\ nnerly Fellow in D['\bgteg} Research CQI“TG Maedras 5]:1: Mfln‘.?-‘_‘r o—
FChamber : EMM HOSPITAL A e or w0 O
Reside . & RESEARCH CENTRE, Tezpur : :(03712) 30379 o MEGGAL AGEOCATON
sidence : £x, Police Line, Tezpur, Assam ; T; (0371?) 311OJ ASSOCIATION OF MEDICAL SCICHCES
T Mmﬁmw . ASSOCIATION OF SUIGECHS OF ASSA
i s S i b T s g T b '
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L% PLEASE BRlNG THIS PR SCRIPTION IN THE NEXT VISIT.
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A Conpuierized Acupunctue diale,

L

b !'.;mp. THNS (U CAeuIRTIN (CAL)

,-’\\'ll])li”t,llll'lﬁ Therapist,
C ZHUMIR Reraxelinde Campuserpur,
Regd- 12569 MAMC. Fhno 222000,

PAIN ~RELIVE, JOINTS AND NEURO -CARE
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Madicorn & T SRS, o ?
A computerised Acupwlcn.ue dlinic . 20 Wi Xeray o Cainpun . provnd Floee Tejpur, P ro—-2707,

l’MN»RCLlVL/-jORN F&-AND-NERVE TREATMENT
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A COMPUTERIZED ACUPUNCTURE CLINIC . f-22600

-

» Treated by DR, R, SALIA, Consultant Acvpuncturist, .

» Moming-? Am—4 pm~  Sundny Evenlog Closed . =t Mill x-my Clinke Campus.  Grownd foar, Tejrae,
Comyputerized annlysis C‘l)'urgcs - R~ .oriivniiiiinnn 30000 - Paid ' Ungprid
Asupuncture trestment oourses Required-
7duys / 10 ¢afs/ 12days /20 doys / .

30 dnys / : ) |
Adyanea deponlt RY ~= 1500 - /- 2000 /- 3000 /- 4000 / l‘y’d/ / Unpaicd
(ONCE' IN TIME) . ) - -

|
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|” A“AQUI’UNQ’!’URE THERAPIST, ' {
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i : PAIN RELIVE, i
! ]OXNTS AND NFRVEnTREA’IMENT CENTRE. :'
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i Mo side effect ,Not knownstill, i Sterilised disponnble one oot |
i Early affcction early recoverysi. PACUpunctnee nesdlen nge peee,
L e
CQURSES .. of.. REQUIRMENT -
Depend on  disease and discase Condi(ion .of__lhe Patients . A
A s f M . / ‘ . ® A
Its course 7-—-—-\;14}--12--15........ days Cominuomly sitting bosis.-,
DAILY BASIS O 0O 5T 6DAYS  SITTING. (
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The Defenc; Est'atea Officer
Calcutta / Jorhaty{ wr Circle

o
wh

~ W~

SPEED POST/ MOST URGENT

NO.360009/LC-1/XXXI/68
Dte. of Defonce Estatos
Min. of Defence, Eastern Command y
13,Camac Street (7th floor) '
Caloutta - 17, dt, 5:@,2001;

: PROMOTION FRON * NSEQUENTIAL
 PROMOTION / TRANSFER / POSTING IN DE

ORGANISATION.
"\ Reference D‘te‘.;Genl. DE letter No.102/195/ADM/DE dated 16.7.2001

(copy enclosed for ready reference).

2

3

. The DG DE‘vide their letter cited reforence has asked to submit the choice
of at least 3 (three) stations for posting from the undermentioned official(s) of your office :-

(L
(2)
(3)

{4

M%)
6)
%0

Shri Sadhan Chakraborty,LDC of DEO Caleutta Circle.
Shri Jayaram Pathak, LDC of DEO Jorhat Circle.
Shri J. Senchowa, LDC of DEO, Jorhat Circle.

Shi UN, Sharma, UDC of DEO, Jorhat Circle.

Shri Chandra Kanta Das, LDC of DEO Tezpur Circle.
 Shri Shankarmoy Chowdhury, LDC of DEO, Tezpur Circle.
Shri Lalit Basumatari, LDC of DEO, Tezpur Circle.

. Under the above circumstances, it is requested to ensure that the choices of
stations (at least 3 stations) from the concerned individuals are reached at this Dte. DE
alongwith your recommendations positively by 1st August, 2001, -

.

QJ*&W Dethi - 11

— A A4
o(pirector /ZL

Defence Estates
Eastern Command

~—

0066 - for information please with reference to their |
letter No. cited under reference. It is also to mention here

. that Shri Lalit Basumatari, LDC (S1. No.14j is at present in
- the strength of DEO, Tezpur and not in the strength of

' ADEO, Agartala as mentioned in their letter. The necessary
~ amendment may kindly be made at their end please.

e =
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! ‘ m@mvﬁD/Duuh) 1 uQ SPRED POST
| we fgo/ID ’\ . - No.102/195/ADM/DE O%
a1e fee, AD I Government of India,

: o i AR ' e Ministry of Defence,
oo w owre/ AR . Ote General Detsnce ts tates,
wre GO/OS o 3 West Block- 4. R.K.Puram;

: . ' New Deihi‘ 110U66.

! ; Jul 2001.
The : /Dxaector. . pf;infh' .
Defenoe.cotates. Minigtry of De?enoe. P
Lentral/oouthern/Ea ern/weatern/Northern Command/NIDEM
LuC KNON/PUNI/LALE/ TAJCHANDluARH/JAMMQ(QgLuL LﬁN!QﬂMLJLL
Subject : PROMOTION FROM_LDC_TO 'UDE CONSEQUENTIAL

BBQMOILQN/KEﬁﬁwffRLﬁawlluﬁﬁluﬁpEHQRQAHLgAviQﬁ

It ha; been decided to ascertain the choice (at least 2
station) for -the posting of the follqying.officials :-

1« U/N.Sharma, UDC of DEOQ. Jorhat
2.  mohd.Shamimuddin, UDC of BEQ Danapur
3. S.S.Kamble, LOC of Sub- -0ffice Ahmednagar (DEO Pune) ‘
- 4. [Sadhan Chakroborty, LDC of DEO Calcut»,
5.</¢handra Kant Das, LDC ¥ DEO. Ve A
“Jémt Susama Mukherjee, LOC of-Dte 'DE. EC Calcutta
J.Sanchowa, LOC of DEO Jorhat ‘"~~ ,

6.
7
3

. .

R.A.Sharpa, LDC of DEO Agra += =

P.VasundArar LD of DEO Chenndi
«. Satvir Singn . Vadav, LDC of DEQ Jaxpur
Shankarmo Chowdhurv. LOC of DEO Tezpur
Jayaram'Pathak, LDC of DEO Jorhat"?""”““
Tarsem Lal, LDC of-.DEOC Jallandhah :
Lalit Basumatari, 'LDC ot AOEO’Agartaiaw
D.Yadiah, LDC of D&O SeounderabaQt~w“*:”

. ‘-ON"‘C

- 9.

1
N
1

1

L

2.  You are. requested to'‘ask the of¥1c1als ‘woncerned to give
their choices 1mmed1ately to you ans the''same may ‘be: forwarded to
DGDE immediately along with your recommendation. This intorma-
tion may please bn rorwardeq to (pia Dge G%peral by 6/8/2001.

Vo 3 N PRI S cyeee . }?
: . o 1
oL \
. . . )
' f

o
———"

&)7 J T ’ S : éujfor ‘firector General
! : , oL fiDefence Estateo
) 97 O .. . ‘ . :\ \ . - , .‘ .

\ ,‘ .
The Joxnt Director, DE Sh;llongav o ‘ -
1 '4‘ .

All concerned DEO/ADEO; S ;
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~ - 8r, Director,DE Ec Fax No. 033~2h78115

Sub :- Promation rron 1LDC to UDC. consequential
promotion/Trnnsfar/Posting in DE Organisation.

8ir, ,
dat Rererenoe telecon between Direotor,DE,Bc/DEO of
ale. "

The. choice 8tation in r/o officials submitted
under ikuxettiew this office letter No.ADM/3/133 dated
2-8-2001 except shri S.M, ChowﬂhurnyDc which is sub-

'mitted now hereunder.

\Name _\& deailmtmn‘ o Three choios Station
1. Shri C.K. Das,ID¢ (a) Jorhat
‘ (b) Guwahati

. . . (¢) Shillong
2. Shri 1., Basumaberi,IDC ‘Instead of choice sta-
‘ C tion submritted repre-~
sentation for reten-
— tion at %% Tezpur has
been forwarded vide
S ‘ our letter quoted above.

3. Shri §.M. Chowdhurg,LDC

(b) Guwahati
(¢) Jorhat.

f l‘ |
o
Defenc tates officer

Tezpur Circle
( XK. Lhouvum )
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| . NO.DEO/TZP /ACCTT/2/' )
Office of the D efence Estates
Officex, Tezpur Circle,
Cole Park Road, Tezpur=~i
" Dated 1 Tl g /06

T®
The CDA °T* Sec

Udayan Vvihax -
Harang i,Gawahati~¢71

SUB 3= FORWARDING OF REGUISITION TY.TA/DA ADVAIGE
"IN RESP .CT OF SHRI L.BASUMATZRI, LDC

NS

A ‘requisition bearing VE N0, TA/O8/LB/2006=07 A
A(»,y%l *CAN

dated [0.»8~06 £Or B4 3(0)  (Rapews ofowt 7oy
faregar A G4 only on sccount ©f TA/DA for Ty.duty

move to New Delhi in respect of shri L,Bastmatari,LDC

of ‘this office is forwarded herewith alosgwith DOPT-1X/f
MO N2, . Gto each in auplicate for your '
pre~andit and early payment pleases Tha \nk S gfivletyy

v
(TERENEE R ]

The chegue for the aforesaid amount may please be
issued in favour of SBiI,Tezpur £or crediting imto the

" Public Fund Account No.010000S0177 of DEQ, Tezpuls p

under intimation to this office,

DEFENCE ESTATES OFF ICER
TEZPUR CIRCLE

( p. smsﬁf)/é

~. ) 4 -

@ |
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CHEQUL SLIP

v} ~ DEFENCE ACCOUNTS Drmumw\\p\ Dy A, #0791
(S
OFFlCE OF THE C.D.A GUWAHATI %§9 C’Q/Q>6 2
DAT. OF ISSUE OF CHEQUE SLIP 11/08/06
SERIAL NUMBER OF THE CHhQUh SLIP  RSTRB2489 q/ﬁ;)cﬂ? ‘o
DEO/TZP/ACCTT/2 o 10/08/06 f@@ w w{gr ajé
< , - | c/» 0 A/O $33//
: ( ’ <°~/9/ O 6 - 0’%
In payment of DEQ TEZ?UR ; o ?iz;ﬁhquﬂ ﬁﬁﬁr@u¥%
o R |
FOR_CREDIT TO ’ - 10 /s
BLIDC | ér}*g 10501577610 , \3r600/-

TOTAL IN wéRDs-

~.. THREE THOUSAND SIX HUNDRED LY "

\

For C. D A Init Signat |

(Signature of the Offiger supdt . Audit‘Eb?/ omofficer,I/C Aud;?\Sect
signing the cheque) '

To  grtatk BANK OF INDIA

- TEZRUR
TEZRUR
Copy Forwaj ded to the :-

ezpur Urclc
M DE/(%)T&?PUR Cole P&V/C ’Eﬁﬁ Ij'pg;""‘/"p; For Information
L.A.O (L‘}/&MV’ -~*—" | |
Vo Mo Afog/LB/Dg/bé Dﬂk’“ﬁa%ﬂ@:; ~ N
Zﬁ;gl_______ ’XE¥7%5%7%

Circle |

RSTRB2489 154178 L BASUMATARY 3600 SF, ) 2 T q{g
RSTRB2489 154178 —LBASUMATARY 3666 b...._...x.».--a-—a——-——- - 7 ,t,[,:‘ AN
Total Amount = #2860 360D : . s -1 Q-————4“‘*-- [ G
R E e —
UDG,LIDC . e
~. .




The Aren Accounis (1 licer,
{Pive V1) Divin Road,
Shilfong -1, oo

sb: - Porwnrding of seqmsiion of pay advanca im respect ot

Shyi L Bwsungtw i, LDC,

o Heqmie

ded 002006 Yor R BLQU/- 10 rerpect of
ot
the toltoveun docinei g

() CITC ot PDDE bt Kolkata letter No,

. ' )
aton Tor ane monthin Pay advance Voncher No. a-CP &

Goansler fron DEO Terpnr to ADEO Agat
Tor. vean prie guditomd e ly puyraent

-y

A 2-'/:@;,.%1«/ “ )f ' @ﬁ
\1\0\ A | Bg\

L DO Yempar (3 O, -1 oo 4772000 did. Jv-9-20006,

The Cheqgne
Tesptu for aediting
under intiaion to this othee ,

tnelo s Axaated above.

b

4

<l
.

C;S\S‘y

v s A
O
Ve . RN , )
0(9 |

tor the alorermd amonnt may please be jseedn favonr of L
iuto Public Tuud Accouut No. 10501577610 of DEQ Teapur Crcle,

Vi
REGISTERED. »
No DO AV AC V] ]
Otftice ofthe DEO, Verpnr chvcle
Cole suk road, Yezpar -1~
Datedthe  ~ 7 Sept, 2000,
't
& A/ A A o6-07
Shii L Baewmabint, LDC on b rn el
Al i forwen ded berewith elengavith
30033 V/LC-UCON did 1592006,
!J - l\}*’« ‘.
Defence letates Ofticer.
Terpue cirele
o ISingh)
J \\ :
A
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u).‘,, T/2006 A, 18=2=2000,

ghotlon ¢ Yugour

\ . ' ' ’
oy P, : ) TNy S . [N
Datod s (:)\ [\‘KgV Sept %'.',-J() . ;)..‘..f:jn'q LU .Cx 02 < &*( )J1 /_)L/
L : oo dn LLlodo " LeoUa)
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Jeapyr ey
No.DEO/AZIACCT 12/ S
OMice ot the DEO. Terpin Coele
| ~ Cole Park Rioad, Tes o
‘ ¢ B Doted the o 5. Sepl, 2006,

1o

The (UDLAL Y 'Nlmn
UVidayan Viliy o *
Nueimed, Guwabiali 1,71;.

\<

‘.nl) . l'm\mnimq (-l mr[mnnmn ol 1't. "TAVDA adv. Jn rorpect of Shu
13 umatai, LD( '

Iequsition tar i't 'I‘A/l)/\ Advance voucher no. TAZ 28/ LR EQ P u900-0 dd.
2/ -09-200610r Ry, 26,035/~ iuresped of Slui L.Basumatai, LDC of this office on his
permancent I’ostmg/Aszls,fcrixmn DEO Tozpur to ADEO Agartala is forwar ded herewith
along with the {oltowing docnments tor yonr pre-midht and early payment.

Pk

() UG ot PD, DI EC, Kotkarcletter No. 30033 1/1C-/CON dt19-9- 20006,
. . I : !
R RPINY '_I‘c.r;-‘pm-_l).u P 4 112000 dnl. 19.9.2000,

‘The Cheque for tlw p'mod amonnt miay please be issed i twvonr ot s 1L

Tespue Tor avditing into Public Tund Account Wo.10501577610 ol DLEO Terpun € ndc
mneler intimatiron Lo tlnq_ oflice.

. - - A4

L w1
1 -~ -
Doetence hudaten Qoo
Tespur Ciiche
; (1‘ "ivwh)

i | oM N
i | — ,\ ﬂ‘. \.

Enclo s Aa above,
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Condition for drawal—The Border Allowance will be paid whea no
other compensatory allowance like Special Compensatory (Remote Locality).
Allowance, Tribal Area Allowance, Bad Climate Allowance, Special Com-

pensatory (Hill Areas) Allowance, etc., is admissible. -
Not admissible fo members of Security Forces and Central Government

~ servants whose conditions of recruitment primarily cover service in bovcar

arcas.

C

- 5, Special (Duty) Allowanee
[Swamy’s — FR & SR, P;u:t-l]

1. Admissibility.—To Central Government civilian employces having
All  India Transfer liability on posting to any station.in the North-Lastern
Region, viz., Assam,. Meghalaya, Manipur, Nagaland, Sikkim and Tripura
from outside the region. Also admissible to officers posted to N-E. Ceuncil,
when they are stationed in N-E. Region. ' P |

2. Rate admissible.— 121% of (Basic pay plus S plus DP plus NPA).
This will be in addition to Special Pay and/or Deputation (Duty) Allowance, if
any, drawn. | Do o |

3. Other Special Allowanges.— Special Compensatory (Remate
Locality) Allowance, Construction Allowance and.Project Alowance can be
drawn separately. . . :

. 4. 8/% O_mmx's.—-— Scheduled Tribe Officers “exempled. from paymcet of | "
Income Tax alsoeligible to draw Special (Duty) Allowance vnder these
- oL - LR ; :

oxders. N o | |
5. Not admissible during leave, ete.— Not admissible durig foave/
training beyond 15 days at a time and beyond 30 days in-i Year, and daxingy
Suspension/Joining Time. \ ' AR Sy a
" 6. Not treatest'as ‘Jl"z\y’". \Spcmcinl (Duty) A,nm:wmcc not treated o
‘Pay’ for any purpose. ‘—\ ‘

- A e e pama. e el
§ :’_\-*u_:'—“mt.acg L T A O

I S R £ RSty R N 2 e R R T S
gv)\'_ RV AVVE -~ 3 VIV @Ey Lo
4 v S GWAMY'S HANDIOOK == 2005 cf:)( "-
Rates of Border Allowance ; j
Pay Rs,'lflgc (Bdsic Pay + S1 4 DP & 'Nl?/\) Rate |)lg;r n.mnll\ ‘ {
Below Rs. 3,000 pm.* .. N Y TR
Rs. 3,000 to 4,499 p.m. ... B D B T i
Rs. 4,500 to 5,999 pm. .. . 120 3
o oo : . 1
Rs. 6,000 to 8,999 p.m. ... 16O I
Rs. 9,000 p.m. and above ... e - 200 "
S _OM, dated 3-3-1999 & 1-3-2004

e i

Rt AR v,—ﬂ'_vA(..a'-_‘;?"‘g-re‘ SR
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IN THE CENTR A Eahl.—mff B AT TIVET

PTRITNA
iT A ZRRL L2 B RWER ¥ RARLXIES L T SnAS

GRLE fTC!I
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in the maiier of: -

Rejoinder submiited by the applicant

against the written statement filed by

he applican! above named mos! respectiuily begs lo slate as foliows: -

i

7

That with regard to the statements made in paragraph 3 and 4 are specifically

denied save and excent tha statenients which are horne out of record. it is
FANSY N IS SN F P B N P ARSNGB L N NI i o Vo S TR | FUUGE N SR i i R S SN
ruriter suomitieqa that out of the 6§ LDCs wiho ave w rui’tk: 1 e ofnce of the

DEQ, Tezpur Circle, Teszpur, out of those LDCs, the applicant wds earlier
transferred and nosted at Agartala and he had served there since 1994 to

PRI TN DU P
iCKed up out of the &

LDCs for transfer and posting from Tezpur to Agartala at the instance of the

rgspx_‘mfjén{ Na. 3, whn ig nn}ﬂau‘?g(j ag Prnmf‘p reg Ponﬂmﬂ' also in the

tand™

.
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[

d b7l tec
uw. Qe
n Ob.06.07
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adveal
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¢ maande miention by the impugned arder dated 15.09.06 ac well ag the
TP S I - 5 'J- o | 10 N0 Ns P | 1. PAPPR ST, [P PPrE IR Y SR TP -
unpugnea seiler daled 19.09.06 and e a pucaiit {urlier reilerates ihe

statement made in the original application.
iital with regztru 1y) l.ne bmleulenlb umue in pdrdg.tzimss 5. 6, 7 and. 3 Of "se

written statement, the a’ovh(.ant cateqoncaﬂv denies the correctness of the

10 cav that the i mpﬁgpnd trancfer and nogti

e raviaTa Traiia S

9%

false observation and on that score alone the Impugned transfer and posting

order ic Hable to he sat agide and qugsherj, It ig further Qn}muﬂad that out of
L0 TN, LT L_ M1 Mmoo n 4 PR | P
me & LDCs workin King i e DEQC, T Zpur nas got the equal duties and

responsibilities towards the i interest of the Govt. work, Therefore e every one

PO N ~4 e - PP NI, -
W i Wie mistant Case, ’i" i8 g1ice Agaill piixed P
’

)

Lequues to do so.
tor posting at Agartala, on the pretext of administrative exigency, when many

of the TDCe urnr}nno at Tu?}\nr gince their inibal » n o&hno' never }mnn nn&fad at

the written statement the apnlicant d_e-_tes the correctness of the same save
and except which are borne out of records, It is relevant to mention hore that
the O.M dated 20.06.99 is squarely applicant in the instant case of lhe
applicant and it is categorically submitted that he was locally recruited ag
LDC in' NE Region, as such he is entitled fo the benefit of the SC/ST dircular

in the matter of lransier and osiing. I is categorically submiued thatout of 6

EDCs wo ing at DEO Tp7pn__ the annlicant has hee ﬂlc_k_ed up time and
-5 Working at Dr(), Tezpur, the ay een

SAIn o7 vosbng ot A sasdkala oo ot Brotoxt of sdminicieatioon OO PR S
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ted at Agartala. Ac cuch the annli

(4 1
RN S & aayita winafie o Menanr  wmean B peatflate i et aa Ana SN Sp-¥-% 4

transfer and posting in a most arbitrary manner, tat too with & ialafide

intention. So far the question of accommodation of Sri A.K. Pathak is raised, it

hat accommodated by transferring some LDCe
od by transferring some LDCs

be caid that Sri Pathak can he

P . Py B - =t T TNT/AN
Wilo were fiever posied at Ag‘driam el

g

With fegard to the statement made in paragraph 11 of the written

the rule, that the Govt. employee can forgo his promotion and such action

does not fall within the purview of misconduct, _

respondents made in paragraph 13, 14, 16, 17 and 19 and further reiterates the
X P o See 4l o St Rl T ae
statements made in the Cr gina Appiication.



hereby verify ihai ihe siaiemenis made in Paragraph 1 io 4 of ihe

rejoinder are true to my knowledge and 1 have not suppressed any

- s
vvatawial Lant .
» 8 L .

And Isigh this verification on this the 3‘1‘4 day of June 2007.

S KT i
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.. ’ IR MAY L
R IN THE \,ENTRAE A M'INISTRATIVE
| | pUWARPRE g%ENCﬁ,iﬁGUWAHZ
_ Grweliti peroh
- IN THE MATTER OF
0.A.NO. 272/2006
Shri Lalif B%sumaﬁary-
;;? mApplicanﬁv
' - - Versus -
:.$¥ , Union of India & Ors. .
}”ﬁﬁi - . ... .Respondents
- BND -
/ IN THE MATTER OF :
ar:_ -,‘Addl; Writtenl Statement
ek Ny’ :
o subﬁitted’ by ‘the respondents
‘ ) No.1l to 4. |
. ';" o WR;TTEN'STATEMENT‘
The ”Af hgmbie anéwering
- ‘rQSpondents' submitted: Ehéir
Addl. Wfittén .statemeht “as
'f  ' - _ ﬁf‘( : foilows: :
1. |

That'I:‘;l;n g/’)rf“ puSPENJ)ﬁ ﬂ 'S/'NGH S‘/ 0 ShriN 2
S:/ﬁfé%f Z>A%én~4 -CXZt{L_ QH@%QA’ ,Tex g
v o, 713 por .

and respondent No. ~3 fz in the above case. I have gone

‘through ,a‘ copy ‘df';re301nder, served 'On me and ‘have
undeistdo@ the conféﬁt; theréof:'SaVe and ékcept'whate;ér
ié specifically -éaﬁitﬁéd in thiS’iwritteﬁA statement, the
contentions ~and étéﬁé@énté ﬁmadé in the applicat;on; and

e

authorizéd; té file *lthe Addl.. ertten statement in:

. \é;\ é@ék~ i :¥ii  }"i.‘ .. 1 . 6%;::52&&,/—f”’
% ? : H.if“’ '
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#continuation: to the eatlierf written statement‘ filed on
behalf of,allvthe respendents.

2. That with ' regard to the statements made in
paragraph 1 of the reJOinder filed by the applicant -the
.answering respondents_tbeg to state that 1t .1is merely a
concected stoty to.ayoid_nis«posting/transfer order.iSSued
by the competentiya%thority. It was an administrative
decision taken in the public/Govt. interest in the
exigencies of;seryice'as submitted in the written statement
filed on 6.3.07 in detail.

3. That 'witn”.fegard to the statements made in
paragraph -2 fof» the rejoinder filed by the applicant the
answering ‘ tespondents beg | to state that the
posting/transfe£ orderlis not punitive in nature but it is
takeﬁ ‘in  the public"interest{ If there had been any
intention of the.yeompetent‘ authority to take punitive

i

action agairst the applicant for not obeying the movement

order as he has mentioned in his original applibation then:

there was'enbugh grounds to initiate disciplinary actions
against thelapplicanffunder C.C.S (Conduct) Rules 1960 for
not obeying the;wtitten order -which was not dqge by the
competent authOritthe allog the petitioner to realize and
correct nis‘WaysfiAs}per Goyt. policy tne D.E. Organisation
have All-India'traﬁgfer liability in respect of their staff
and officer, the ‘staff and officer so tecruited has to
serve anyWhere, inv India. Wnether, they have recruited

locally through-vaEmployment Exchange, for which the

‘applicant already .opted during his initial appointment to

serve anywhere in India in fact the applicant in past was

e
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transferred twice to Secundfabad dated 22.9.2000 and dated
724.12.2003‘on that occasion.he avoided by way of submitting
application on health ground. The details have been given
in Para 4 of the earlier written statement. The transfer of
the applicant is produet of a chain transfer as referred to
injthe written statement‘filed on 6.3.07. Even in the‘past
the applicant was.asked to submit choice station ef posting
on promotion to be considered by the higher authorities,
but insteaq submitted representation retention in the
station. As such the applicant has no right to decide of
his transfer/posting whatsoever the competent authority
considered under the administrative necessities. The other
L.D.Cs most of whom have joined this station either from
outside N.E.R or from other circle office within the N.EfR
on vtheir‘ pesting/transfer may be due for perotion
transfer/posting may have not been considered as L.D.C for
transfer to Agartala. Therefore, the statement of the
appiicant that he has been again picked.up out of the 6
LDCs for transfer and posting from Tezpur to Agartala at
the instance of the respondent No.élis baseless to defe£
. posting/transfer on one pretext to another. On earlier
‘ ocqasion he avoided the transfer out side Tezpur tewn on
health ground, now he is trying'to avoid his transfer out
side Tezbur tonn on these baseless points.

4; Tnat with reéard to the statements made 1in
paragraph 3 of the rejoinder /filed, by the applicant the
answering respondents beg to state that- thongh the
~applicant was sponsored through 1local Empleyment Exehange

was always subject to the condition to serve anywhere in

Pt
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~ India as. the appligant accepted‘ during his appointment. Ggé

Further the_O.M’datéd' if6;b9 is not.applicable in the case
of employee whd‘are Qo;kiﬁg under,Ministry of Defence, D.E
Organisation, as _referred to in.'the earlier wripteﬁ‘
statement filédhby thé feapondents.

As ragarda"jfo:'the pasting on 'pfomotion ta
Secundrabad during the*}year \2000; though there is a
provision that the Gd&t;aemployee can forgo his.promotion,
but subject .’uto ;; Cdnditionb that - declining ? bof
promotion/transfer .aoeé_' not entitle them for their
retention in the presat station. Accordingly on the basia

- of All India SerVice,Liability condifion and administratiVe
reasons/exigéncias, the staff can be transferred anywhere
in India’ in: puglicbvinterest. Moreover, the émployee has
been kapt in N.E.R oniyf}But he does not.want taAgoaodt
side Tezpur townp /

5. That _with aregard to the sfatements made in
paragraph 4 of tﬁe »ﬁgjoiﬁder filed by the' applicant . the
answering | réspondents «beg to state thativ they have
categorically deniéavfhe-contentionS'of the rejoinaer made
in vpara 1 to‘»4 and fufthef reiterates .on the earlie;'

written statement madéland squitted on 6.3.07.

PRAYER
In the premises
R aforesaid, your humble
petitioners/respondents pray
that your Lordship may be

pleased to vacate the interim

(9




_stay'granted to the applicant

and direct the applicant to

resume his duty in fADEo;

Agartala and/or to  pass

other/s order/s - as '  your

Lordship may deem fit . and-

proper.
- AND -
For this act of kindness

your - petitioner/respondents

shall evér pray.
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VERIFICATIEON

1 ko Puspenives Sinett, S S M- S/n et
aged about 37 years: at present worklng as -D—‘)éfw‘& Estatcs
C}ﬁgcx¢/ /L?ZADMA/ Ck/»ClQ 342&4// .

who is one of the respondents and taking steps in this->case

being duly au-thoriz.ed " and competent to sign this

verification for all respondents do hereby solemnly afflrmr

and state that the stetement made in paragraph [ = I—

are true vto my‘ knowledge and belief ‘and those made in
paragraph /)/ being"matter ofvrecords, are true toAmy
information deriveditnere'from‘and the'rest are my humble
submission before this Hon'ble Tribunal and I have not
suppressed any material fact. |

P

"And I sign ‘this verification on this /évz day

of August, 2007 at M

DEPONENT

o 1 arqEr afgErd

L A g 7 deEw

' Defonce Estates Officer,
Tezpur Circle



